
ORDER Vis . 120(2) OF THE INCOME TAX ACT, 1961 

By virtue of the powers conferred on me u/s. 120(2) of the Income Tax Act, 
1961 by the Central Board of Direct Taxes, New Delhi vide notification ~o. 
12014.F.No. 187/38/2014(ITA.I) dated October, 2014; and by the Commissioner 'of! 
Income Tax'I, Nagpur vide order F . No. CIT·I1NGP/TECH.lU/s 120/2014-15 , 
dated 15. 11 .2014 u/s. 120 of the 1. T. Act, 1961; I , the Acidl. Commissioner of 
Income Tax, Range-I , Nagpur, hereby direct that the Income Tax authorities :,' 

• • • ,I, ) 

speCIfied m column(2) of the Schedule -I below shall exerCIse the powers aJQ.d 1 i 

perform the functions of the Assessing Officers in respect of such cases or class; df ' , , , 
cases specified in the corresponding entries in column (6) of the said schedule-I, 
or of such persons or classes of persons specified in the corresponding entries 'in 
column (5) of the said Schedule-I, in such territorial areas specified in , tHe 
corresponding entries in column (4) of the said Schedule-I, and in respect of all 
income or classes of income. '" !' .t,' 

\ ' 

This order shall come into force with effect from 10.04.2015. ' 
I I , • 

End: Schedule-1 - SoI-
(D. P. Tiwari) 

Addl. Commissioner of Income Tax , 
Range-I, Nagpur 

Copy to: 
yThe Pl'. Chief Commissioner of Income tax, Nagpur. 

~. All PI'. Commissioners of Income tax under the Pro CCIT, Nagpur. 
3. CIT(Appeals) I1II/IIIIIV, Nagpur 
4. CIT, ITAT, Nagpur. 
5. CrT (TDS), Nagpur. 
6. CIT (Audit), Nagpur. 
7. Pl'. DIT (Investigation), Nagpur. 
8. Addl. CIT, Akola Range, Akola. 
9. Addl. CIT, Amravati Range, Amravuti. 
10.All Assessing Officers under the Addl. CIT, Range-I, Nagpur. 
11. Notice Board. 

Addl. Commissioner of Income Tax 
Range-I, Nag-pur 
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SCI1EDULE - I 
-

S.No . Des_ignation of Headquarters Territorial Area - Persons or classes of persons Cases or classes of cases 
Inc.orne-tax - -

authorities 
(1) (2) (3) (4) (5) (6) 

" Asstt. / Dy. Nagpur In the State of (a) Persons other than companies (a) All cases with returned . ' ) 

total income above Rs . Commissioner Maharashtra Maharashtra deriving income from sources other 
of Income Tax, (a) Municipal Wards than income fro111 business or 15 lakhs of persons 
Circle-I , 1,2,3,4,&87 to 98 of profession and residing within the referred to in 
Nagpur Nagpur Municipal territorial area mentioned in ,item corresponding entries 

Corporation as (a) of Col. (4), in items (a) & (b) and 
notified by Govt. of (b) Persons other than companies above Rs. 20 lakhs of 
Maharashtra, deriving income from sources other persons referred to in 
Department of than income from bu~iness or corresponding entries 
Urban Development profession and whose principal in item (c) of col. (5) 
vide n otification No . place of business or profession is other than those whose 
NMC-I091-220-CR- within the territorial area principal source of 
35-91-UD-20 dated mentioned in item (a) of Col. (4). income is from 'Salary' 
30 .09.1991 (c) Persons being companicR registered or 

under CompanieR Act, 2013 or (b) All cases of individuals 
under the Com,panies Act, 1956 being Managing 
and having its registered office ur Director or Director or 
principal place of business in the Manager or Secretary 
area mentioned in Item (a) of Col. in the companies refer 
(4) to him corresponding 

(d) Persons being individuals referred en tries in item (e) of 
to in item (b) of Col. (6\ Col. (5) 
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:.. .... --= - '. - - - " , '(a) All_ cases (Al. phabets A _-. :...---_ _ ::-
,- ''''' . 2 Income Tax Nagpur . -In the State:.of (a) Persons oiher. than ~ompanies - d ' 
" Ollie' er, "'~ '-d Mal1~'-a~htra . Mal htr del, 'iving-'iti.come~,"':'-o-m·" s· 'ources other_ ' lo-Q) with retume , 

V\ = =<> . 1aras ' §. __ l.L "-.. ',':'.;t;otaLin_· come upto Rs. 
_ . 1(1,)' ~~.gpur (a) Municip~ W.ard~_,,:,,:,, ~' - than income-trom'business 6i =-~ . 

3 Income Tax 
Officer, Ward 
1(2) , Nagpur 

Nagpur 
Maharashtra , 

, -1,2,3,4,&87 to98 0[. professio n and residing wiThm the - 151akhs of persons 
Nagpur MuniCipal territorial area mentioned in item referred to in 
Corporation as (a) of Col. (4) corresponding entries 
notified by Govt. of (b) Persons other than companies in items (a) & (b) and 
Maharashtra, deriving mcome from sources other upto Rs. 20 lakhs of 
Depru'tment ot than m'come frOril business or persons referred to in 
Urban Development profession and whose principal corresponding entries 
vide notification No. place of busmess or profession is in item (c) of col. (5) 
NMC-1091-220-CR- withm the territorial area other than those whose 
35-91-UD-20 dated mentioned m item (a) of Col. (4) . principal source of 
30 .09. 1991 (c) Persons bemg companies registered income is from 'Salary' 

In the State of 
Maharashtra 
(a) Municipal Wards 

1,2,3 ,4,&87 to 98 of 
Nagpur Municipal 
Corporation as 
notified by Govt. of 
Maharashtra, 
Department of 
Urban Development 
vide notification No. 
NMC-I091-220-CR-

under Companies Act, 2013 or 
under the Companies Act, 1956 
and havmg its registered office or 
prmcipal place of busmess in the 
area mentioned in Item (a) of Col. 
(4) 

(d) Persons being individuals referred 
to m item (b) of Col. (6) 

or 
(b) All cases (Alphabets A 

to C) of individuals 
being Managmg 
Director or Director or 
Manager or Secretary 
in the companies refer 
to him corresponding 
entries m item (c) of 
CoL (5) 

(a) Persons other than companies (a) All cases (Alphabets D 
deriving income from sources other to J) with. returned 
than mcome from business or total income upto Rs. 
profession and residing v.Tithm the 15 lakhs of persons 
territorial area mentioned m item referred to in 
(a) of Col. (4) corresponding entries 

(b) Persons other than companies in items (a) & (b) and 
deriving income from sources other up to Rs, 20 Iakhs of 
than income from business or persons referred to in 
profession and whose principal corresponding entries 
place of busmess or profession is in item (c) of col. (5) 
within the territorial are~c=-:t ____ ~_~o~th~e:=.r...;th~an~...':th~o:::.s.::.e~w:.:.h=_o=_s=__e__' 
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Income Ta.-.:: 
Officer, Ward 
1(3), Nagpur 

~ - -
-~ - -

-- --==-.=--
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_ _ 35-91 -Ub-20 dated mentioned ihite_~::(al'(iCol. ~4) , _ ,:priridpal source of . 
- ,-:::' _ - -30.09 .1991 _ - =-.-(c) Eersons b_ell}g .compani~ ! egIste!"e_d -:--=-~~ln~is-from 'Salju:y' -: 

-. ~ - - - - :..~ .-::- -_::-: -_ under Compariie~,- Act, 2013 or - - --=..:--or-----

Nagpur 
Maharashtra 

- under the Companies Act, 1956 (brAil sases (Alphabets D 
and having its registered office or - to J) of individuals 

In the State of 
Maharashtra 
(a) Municipal Wards 

1,2,3,4,&87 to 98 of 
Nagpur Municipal 
Corporation as 
notified by Govt. of 
Maharashtra, 
Department of 
Urban Development 
vide notification No. 
NMC-I091-220-CR-
35-91-UD-20 dated 
30 .09.1991 

principal place of business in the - l:5emg Managing 
area mentioned in Item (al of Col. Qirector or Director or-
(4) -Manager or Secretary 

ld) Persons being individuals referred - in the companies refer 
to in item (b) of Col. (6) to him corresponding 

entries in item (c) of 
Col. (5) 

(a) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in item 
(a) of Col. (4) 

(b) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and whose principal 
place of business or profession is 
within the territorial axea 
mentioned in item (a) of Col. (4) . 

(c) Persons being companies registered 
under Companies Act, 2013 or 
under the Companies Act, 1956 
and having its registered office or 
principal place of business in the 
area mentioned in Item (a) of Col. 
(4) 

(d) Persons being individucus referred 
to in item (b) of Col. (6) 

(a) All cases (Alphabets K 
to M) with returned 
total income upto Rs. 
15 lakhs of persons 
referred to in 
corresponding entries 
in items (a) & (b) and 
upto Rs. 201akhs of 
persons referred to in 
corresponding entries 
in item (c) of col. (5) 
other than those whose 
principal source of 
income is from 'Salary' 
or 

(b) All cases (Alphabets K 
to M) of individuals 
being Managing 
Director or Director or 
Manager or Secretary 
in the companies refer 
to him corresponding 
entries in item (c) of 
CoL (5) 
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OTficer, Ward- Maharashtra _ M"~a:ash~ra -_. ~~. _= __ denvmg irfcorfie from-Xcl'ilr.ces ~the~~,~-_-t9.-¥_ and_:" -t~~) ~th~ 

6 

J(4),~agpur-- _ _ (a) -Municil?al':...Wara~-_~_.,, = - _llian m:cQme,fror~~: bu~in~ss~r ,- _ -r~ru.r~ed=totcil mcome 
-.C2~3-,4,&87 to 98-Qf.; - profession and r~sicfi.ngwilliin the upto Rs. 15 lakhs o~ -

~ 

Income Tax 
Officer, Ward 
1(5), Nagpur 

Nagpur 
Maharashtra 

Nagpur Municipal" territorial area mentioned in item persQns ref~rred to.m 
Corporation as - (a) of Col. (4) corresponding entnes 
notified by Govt. of - (b) Persons ollier llian companies in i~ems (a) tlG (b) .and 
Maharashtra, ' - deriving income- from sources other u£to Rs. 20 lakhs of 
Department of llian income from busin~ss or persons referred to in 
Urban Development profession and whose' principal corresponding entries 
vide notification No . place of business or profession is in item (c) of col. (5) 
NMC- 1091-220-CR- williin the territorial area other than those whose 
35-9l-UD-20 dated mentioned in item (a) of Col. (4). principal source of 
30.09.1991 (c) Persons being companies registered income is from 'Salary' 

In the State of 
'Maharashtra 
(a) Municipal Wards 

1,2,3,4,&87 to 98 of 
Nagpur Municipal 
Corporation as 
notified by Govt. of 
Maharashtra, 
Department of 
Urban Development 
vide notification No. 
NMC-I091-220-CR-

under CompaI1ies Act, 2013 or or 
under llie Companies Act, 1956 (b) All cases (Alphabets N 
and having its registered office or to R and W to Zl of 
principal place of business in llie individuals being 
area mentioned in Item (a) of Col. Managing Director or 
(4) Director or Manager or 

(d) Persons being individual s referred Secretary in llie 
to in item (b)-of Col. (6) companies refer to hin1 

corresponding entries 
in item (cl of Col. (5) 

(al Persons ollier than companies 
deriving income from sources ollier 
than income from business or 
profession and residing williin llie 
territorial area mentioned in item 
(a) of Col. (4) 

(b) Persons other llian companies 
deriving income from sources other 
than income from business or 
profession and whose principal 
place of business or profession is 
within llie territorial area 

(a) All cases (Alphabets S 
to Vl willi returned total 
income upto Rs. 15 lakhs 
of persons referre d to in 
corresponding entries in 
items (a) & (b) and upto 
Rs. 20 lakhs of persons 
referred to in 
corresponding entries in 
item (c) of col. (5) ollier 
llian lliose whose 
princip al source of income 
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.' is frOrl;1 ~(Safary' or - ~ . ~entioned in. .i~~ .(a}6LG~&L (4). 

~(c)~er~ons being corriP~_;':~" . , Q:» ~.AlJ=case::-s -(A1phabets S.-
,:::. . ·registered under' Cqmpar1i§s~Act, fo YJ~of'mc1l.v.iauals being -

. 

; '-:'2D 13·or under the Comp'~ies Act, Managmg Director or 
-" 1956 and having its regIstered Dire.ctor or 'Manager or 
. ~ffice or principal place of business Secretary in -the . 

in the area mentioned in Item (a) of compani~s refer: to him 
Col. :(4) - - corresponding entries in 

(a) Persons being individuals referred item (e) 'of Col. (5)principal 
to in item (b) of Cdl. (6) source of income is from 

'Salary' or 

~ -..-> ",...,,' G· c,-/ r:­
(D. P . Tiwari) 

Addl. Commissioner of Income Tax, 
Range-I, Nagpur 

:::... 
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OFFICE OF THE 
ADDL.COMMISSIONER OF INCOME 

RANGE·4, NAG PUR 
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F.No. AddlCIT !RG-4!Ju risdlction!2020.21 

subsequent order No. 69 of 2020 da ted 31.08.2020 of the Pro Chief Comrrt issionet of Income· tax, Nagpur, and Order 

vide F. No. PCIT-l / NGP/ Tech/ Jur ls/2020-21, dated 01.09.2020, allocating Ranges under the jurisdiction of A.dd!. CIT/H. 

CI T, I, the Add!. Commissioner of Income Tax, Rclnge - 4, Naepur having been authorized 50 , vide above notificati on, 

hereby in continuation to this office order dated 15.11.2014 & 4.09.2020 make t he foHowing amendments in the said 

office order 

SCHEDULE 

51 No. Designation Class Headquarters Territoriai Areas Persons or classes of Cases or classes of CClses 

of Income-tax 
authorities 

(1) 1(2) I (3) -_._--
1 DCIT/ACIT, Circle- I Nagpuy, 

4, Nagpur Maharashtra 

, 

S!!tf~r. -::t. Jrf.f!1.) (n 
'::,m1~i . ':;r. \:iff. ( lf~f<~"\ 
~' l . :\,.:r;-;:;~if'nrc '. , 
':':r. "IN f F-1<.s:n'lfi ) II 1 
.~ ')m-" r ',e r ) '-; :. t ~ If.·~ \ J 1, ., • 

1 , '!. c." ''": • Y1 ,) ~ J 

persons I 
i ._-_. __ . __ .-... -... _. 

_. ___ j,-,4)~_~_1- (5) -+...!.:(6~l!,-_ -:--:---::--:----:-----1 
In the state of Tal Person!s being alJerr itiori?l .area_9t· 
Maharashtra . individuals i deriving CA Roa~, BhandeiNadi, 

I income fro+ :ources -Bhankheda,: \S~ndhi ' 
(a) District of 

Nagpur 

(b) District of 
Gondia 

(c) Municipal 
Wards 5 to 

54,57 to 71 
and 75 of 
Nagpur 

Municipal 

Corporation 

as notified by 
Govt. of 
Maharashtra, 

Deptt. or 
Urban 
Development 
vide 

Notification 
No. NMC-
1091 · 220·CH-
35·91-UD-20 
dated 
30.09.1991 

I 

other thanl Income Ba,&h" . GpDe~hp~~p, 
from bUSih e,ss ,. or.-- '::Gctnjipethi Garoba 

. professic)fl p1entioned ' M<1idan;:' -, Han:s:-apwi, 
I in item (a) ofl'cOIUmn(4) Harihar Nagar,. Jagnath 
i and residIng jwithiri the ~ Bhudh';arC ' - " . 

territorial arJ'a. Mominpurct, 
Lakadganj, Pardi, Juna 

(b)(i) Pers ns other bagadg,ani, Motibagh, 

than fcompanies Saifi Nag-ar, Santra 

deriving incbme from Market, Shanti Nagar, 
sources other than . -Ta~ai/ - - --'war9-h%Tfr 
business or I profession Nagar, Golibar ChowK. 
and residing lwithin the BoiplIra, Kalmana 
territori:;J I ! a rea -Market; , ' Bharatnagar;-

mentioned ir Item (b) :Olei Bh~nctara Road, 

of colur,m(4)1 Qahlrlya, " Gandhi 
(il) Persons pther than Sag,ar. ,Umi'l/a 
companlc's ; deriving Ind~lstrial Area" Surya 

income fro 1;1 business Nagar, Dipty · SJgn~l. 

or rrof1sIon and Ajni. BabulkhedCl, 
whose pfin Ipal place Bal,abhav ." 'P~th , 
of busi ess 01' Chandan Nagar. 
prof(~s sion j~ within the Chlkhll. ChJtanwlspura 
territorial I area Hiwari Nagar. Indir.a 
mGntloned In item (b) Nagar. Jogi Nag~r," QI~ 
of collllnn(4), & Ne'<Y ~~uka'rwari, 

(III) Persp ns being 
(;ornpanl(J$ roglstered 
under the ICompimies 
Act, 20.13 or under the 
Compilnles Act, 1956 
and having its 
reg lsterl~d office or 
principal place of 
bUSiness. In the area ' 
mentioned in item (d) 
f'\f rnl'"') ', n(4\ 

~~dlcal _ C? " ~&.e. 
Na!1danwan., Narendra 
t;-/agar. M,allish -,N 'ag~~. 
M,mew.ada, . 

H4~kheshw..ar~ .. , 
AyodhyCl. . , . , f\!aKa.r • 
Raghujl , N~gar, 
Dighori, . K'o'arbi 
ry,ahal, , Gh"~_L 'B~~d: 
Valshall , ' I\'ii<rar' • ,...:c ~(" , 

Mangalwarl, . 
'<;=>kk"lrrl:tr:t 



2 ITO, Ward-4(1), 
Nagpur 

Nagpur, 
Maharashtra 

In the State of In 
the state of 
Maharashtra 
Municipal Wards 
5 to 54, 57 to 71 
and 75 of 
Nagpur 
Municipal 
Corporation as 
notified by Govt. 
of Maharashtra, 
Deptt. of Urban 
Development 
Vide Notification 
No. NMC-1091-
220-CR-35-91-
UD-20 dated 
30.09.1991 

(cHi) Persons other 
than companies 
deriving, income from 
sources other than 
business or profession 
and residing within the 
territorial area 
mentioned in item (c) 
of column(4), 
(ii) Persons other than 
companies deriving 
income from business 
or ~rofession and 
whose principal place 
of business or 
profession is Within the 
territorial area 
mentioned in item (c) 
of coiumn(4), 

(iii) . Persons being 
companies registered 
under the Companies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 
registered office or 
principal place of 
business in the area 
ment!oned in item (c) 
of colllmn(4), 

(d) p~rsons being 
individual~ referred to 
in item (e)!of column 6. 

! 

(a) Perso~s other than 
compani~s deriving 
Income f rom sources 
other th~n business or 
professior and residing 
within ~he territorial 
area mentioned In 
column(4), 
(b) persdns other than 

. 1 
companlrs deriving 
income from business 
or profession and 
whose principal place 
of bUSiness or 
profeSSion Is within the 
territorial 
mentioned 
column(4), 

area 
in 

(c) :ersons being 
companies registered 
under the Companies 

Reshimbagh, Lendi 
1'alao, Kaushalya 
Nagar, Model Mill, 
Namakganj, New 
Mangalwari, 
Nawabpura, Om 
Nagar, Pilli Nadl, 
Rambagh, Shiv Nagar, 
Siraspeth, Teka Naka 
and Tulsi Bagh 

b) Business cases of 
Itwari & Makasath i.e 
Ward No. 33, 34 & 36 
All cases in respect of 
above territorial area of 
Nagpur City with 
returned total income as 
under: 
·(ijNon-corporate . ' ... 
ass~sse~ _. .. hiy!~g 
iric9me/lo~~ above R's. 
lS\ lakhs ._ 

(i)) co~p0 2ate as~e.s~~e 
h,.aving ._ Incorri~/loss 
a;f:i~.~e Rs. 20, ' 'l~~h~· ," 

c) Salary ca'ses of State 
Govt. & Private 
i~~titutio~: ' ~ . ,: :h~vin'g 
income/lQs\ agoY'e . .Rs. 
15 ' .1~kh:S - , ~of ~~,a.:~p'u ~ 
District " . : " .. , 
.. :- ", . . , .. : :- . : : ::: f: '": ." 

di trJsihess inc~:ri,e/16i~ 
aWv:~ 'R:s : :{5 ' I~~h'i~io~ 
riori~ , · 

i' -· · ,: ~:: ---;; t o 

cp,wora~e and S2!~,ry 

9Ke~ ai!~_ ~9.rJl~fat~ 
case's ' of j ,.. G'Ondia 

dist~1ct ' above Rs. 20 
l!lkh~. -; "~~ r, ,, ~ :., -. :: 

e),: A.1.r cas~s. pi 1~1iiY(ci J~'ls 
being Managing" tlir'ector 

or ,Dir.ector 9t. Ma_~a~eL gr 
Sec[~tary/ ~ in-~ .~ . 'the 
C6~mpanie.s 'referred !tri' =cb) 
aboVe (caies wjtlrj~wrn 
of· jritomelI6~s· ~b'b~e Rs. 
20 la_khs) , ~ , ; :' ji ; -

T~rri,torja' · a~eC!! 'Clf" "': ~ ~ 
(.4): ' .- cA: ~ .: ,::Roao, 
Bhandewa~,i" Bh~nkheda, 
Ganc!hi Bagh, ~.. :: .; -- -.; 

Ganesnpeth/ Gilnjip,ettr, 
Garoba ; . . Maidah; 

Hansapuri; , ' l'Iilrilfar 
Nagar, _ Jagnath 
Bhudhwari; Momihpura,' 
Laka9ganj,' " !!ardi,;j :Juna 
Bagadganj, " Moti!2-agh; 
Saifj.;.;·' Nagar, - 'Santra ' 
Market, Shailti ' 0 Nagar; 
Tak~Ii, Wardhman',Nagar; 
GohbarChowk, .:B:oJpurct, 
Kalamana Market 

B~~~~n,!gar. Old 
Bh.an,~ara R,C?ad, - Bejari~ 
G.a,ndhi. S~gar; U,miy'a 
1I) ,,!-U,5.!~lal_ :. ~r,e,!l., ~~tY.~ 
N~s~r. an~~Q.lpty Slgii~1 ' 
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ITO, Ward-4(3), 
Nagpur 

ITO, Ward-4(4), 
Nagpur 

Nagpur, 
Maharashtra 

Nagpur, 
Maharashtra 

In the State of In 
the state of 
Maharashtra 
Municipal Wards 
5 to 54, 57 to 71 
and 75 of 
Nagpur 
Municipal 
Corporation as 
notified by Govt. 
of Maharashtra, 
Deptt. of Urban 
Development 
vide Notification 
No. NMC-1091-
220-CR-35-91-
UD-20 dateq 
30.09.1991 

In the State of In 
the state of 
Maharashtra 
Municipal Wards 

Act, 2013 or under the 
Companies Act, 1956 
and having Its 
registered office or 
prlnclpal place of 
business In the area 
mentloned In 
column(4), 

(d) PerSons being 
Individuals referred to 
In Item (B) of column 6. 

(a) Persons other than 
companies deriving 
income from sources 
other than business or 
profession and residing 
within the territorial 
area mentioned In 
column(4)i 
(b) Persons other than 
companid deriving 
income f~om business 
or prdfession and 
whose p~incipal place 
of bu~lness or 
professiori is within the 
territorial i area 
mentionea in 
column(4)~ 

(c) Persons being 
comoanies registered 
und~r thb Companies 
Act, 2013: or under the 
Companies Act, 1956 
and having its 
registered office or 
principal ! place of 
business i In the area 
mentlone~ In 
column(41, 

(d) p,ersons being 
Individuals referred to 
In Item (B) of column 6. 

(a) Persons other than 
companies deriving 
Income from sources 
other than business or 

All cases other than salary 
(Alphabets A to G) with 
returned total Income as 
under: 

al Non-corporate 
assessee having 
Income/loss up to Rs. 15 
lakhs 

b) Corporate assessee 
having Income/loss up to 
RS.20 

lakhs 

B) All cases of Individuals 
being Managing Director 
or Director or Manager or 
Secretary{ In the 
COmpanies referre~ in (c) 
above (cases wl~h' , return 
of i~~ome/loss up" 'to Rs. 
20lakhs) 

Te i:ritorja~ ~rea, of, :,, : 

(AI ~., CA Road, 
Bha'ndewadijcBhankheda; -
Gartdhi Bagll,; " -~ ~, :, p 

Gan-eshpeth, Ganjipeth" 
Garaba Maidan, 
Hansapuri, Harlhar 
Nagar, ." " , -.Jagha.th · 
Bhudhwari, :- :!V10mtopura;, 
Lakadgaoj; ,pardiw Juna 
Bagadganj, Motibagh, 
Saifi : Nagar; -', Sahtra 
Market, : Shanti ::' Nagar; 
Tak'ali~ Wardhmarr Nagan, 
GOlibar Chowk, Boipura, 
Kalmana Market, 
8haratnagar, . , aid 
Bhandara- Road,:S~jariya, 

. - , ,'1 __ • • • , .. 

Gandhi Sqgar, ~J))!'@ 

1~~,l!,s~ria.L :;~r.~~~ .~~ ~~~ 
N~g~(and,Qlpty SIgnal ' 

. 4 : _ I : . 
• •• - ••• •• • . • I' ., 4 j.- :"'r: 
. 'All ca'ses otti~(Ahan 

~a~'&. (A.lphabeff~ ~l~~) 
with retUrned inc6.m~: ~s 
~:~~~r: .:', ,. ~ ._ ~>~~~ , ';' : ; 
.. ~ , , . i .:' ':; lU:' :' 
_a)N.on-corpcira~l _..,., '_ 

asse~see :having -'IAfOrn¢/ 
• t : .... - '-. :'t7 "'"; lt ~ 

IQ~s,yp to R~" l_~ "j,,-.: 
I~~~S' ... : ~~ _, \::"" , 
,0.1 ;,: ,c~rp.~;ate 'la:.~:s~s,ee 
h~~mg mcome{IO~~ag.~~ :~o 
RS.20 lakhs 

t'" '.. . ... - • J~;; 

Ter;ltorial ,~rea of::-.. -
A) ' : ,'\lni, ' : 6abulk'h~~ja, 
Baliibhau Peth, Chandan 



lr--I-----I-----I·-::5-:-tO-:-SI\-, -5~7 -Co-7-1~-p-ro""":r:-(W-B-IO-n-B~n'"':'d -r-(l Il:-ld~lf1~e-'~"'-:"-1l2-tlr, ChlkflU, 

r and 75 of within thf1 torrl torlol Chltanwl§r>u( III rtlill (1 

S ITO, Ward-SIll, 
Nagpur 

Nagpur, 
Maharashtra 

Naspur area montloned In 'tl~8a(, IndloJ fjB@(, Jog! 
Municipal co lumn(J1), "aga(, Ola 8, "' filll 

Corporation as (b) PerBono othor than 3huk fWllrl, M ~fC3 1 
notified by Govt. companle6 dorlVlne Colf fJBri, '~fjnd.!JrrV/a (J, 
of Maharllshtra, Income from buolnoall Narendra r/03f1', Mlwl::h 
Deptt. of Urban or profem lon and NOfjaf, M!Jf1e<1lada, 
Development whoso principal placo I-Iudkh~htlm, AVodh1f~ 
vide Notification of buslnell:; or Nagar, RaghuJI U21gar, 
No, NMC-1091- profeGGlon la within the Dighor'l, Kharbl, Mahaf, 
220-CR-35-91- torrltorlal iJrea Ghat P.ood, Val~hall 
UD-20 dated mentioned In ~laBar, Manealw8n, 
30,09 .1991 column(4), Sav.kardora, Re:shlmbaeh, 

In the State of In 
the state of 
Maharashtra 
District of 
Nagpur 

(e) Peraont; bl,?lnl3 
companlo~ reglatemd 
under the Companlca 
Act, 2013 or under tho 
Companies Act 1956 
and having It~ 
registered office or 
principal place of 
business In the area 
mentioned In 
column(4), 

(d) Persons being 
Individuals referred to 
in Item (B) of column 6. 

I 
i 

I 

I 
! 
1 

I 
~ 
i 

(a) Persons being 
individual~ deriving 
Income f~om sources 
other t~an income 
from b~siness or 
professlor/ mentioned 
In colurtm 4 and 
residing ! within the 
terrltorlal l~rea, 

! 
(b) Persors other than 
companle,s deriving 
Income from sources 
other th~n business or 
professlop and residing 
within the territorial 
area mentioned in 
column(4), 
(c) Persons other than 
companies deriving 
Income from bUSiness 
or profession and 
whose principal place 
of bUSiness or 
profession Is within the 
territorial area 
mentioned in column 4, 

Lendl Talao, r.aullhal'la 
Na88', Model Mill, 
Nomak88nJ, Mew 
,ll1angalwarl, Na'llabpur8, 
Om' Na~r, PHil />Iadi, 
Rary"bagh;;' Shlt~ f'aga r; 
SlriilJpetn;:Te~.a ~rtlka a'nd 
Tui~ J3agtf. ; 

, .' 

· '~If caze~'" OtH'er;. :iryan 
s~!if.~'1 Alpha~f4~,A'}o.~ . 

• I • •• I " 

Ten:itorial area of. ". i-
I" '" ' I .',; " r ~'" 

Al~!phabets j\' t()p 
• I ... : , 

Ass~sse,es ; ~'~., ; ~having 
I" , ,' .. : - )-;": , ''j '.< . : .: ­

inc.ome from salary from 
,a.).'.-Pensloners of ' State 
I C:( • • 

GoVt, 

·. bi.. - .stat~ ,-·:i;\ ;Gc;>vt: 
Und~rtaklngs::·- :: .... "C 

e} . -. . .. - EdliCiitronal 

Instifutlons " 
:. . ~"., . ... . j . I 

: .~I,~h .. r~tu0~p . "\9t;al 
Income as under: -· at' . ' Nbjn-~brpbra~te 
assessee having 
Ineome/loss- -up·- to- Rs_ 
lS' lakhs . . :> 

q) Corp'~~a/te .. apsessee 
Having income/loss up to 
Rs.;20 -lakhs ' ' .. "'. : ~ -

cf All cases- ~f f~ti~id'u'als 
~eTrig Mah:f~iHg 'blr~ttor 
or~'tilrector or Manager or 
Secf.etaryF ·' '''' In - the 



6 ITO, Ward-5(3), 

Nagpur 

ITO, Ward-l, 
Gondla 

Nagpur, 
Maharashtra 

Gandla, 
Maharashtra 

In the State of In 
the state of 
Maharashtra 

District of 
Nagpur 

In the State ot In 
the state of 
Maharashtra 
District of 
Gondla 

Companies referred in (d) 

(d) Persons being above (cases with return 
companies registered of income/loss up to ,Rs. 
under the Companies 20lakhs) 

Act, 2013 or under the 
Companies Act, 1956 
and having Its 

registered office or 
principal place of 
business In the area 
mentioned In column 

4, 
(e) persons being 
Individuals referred to 
in Item(C) of column 6. 

(a) Persons 
IndiViduals 
income from 
other than 

being 
deriving 
sources 
Income 

from business or 
profession mentioned 
In column 4 and 
residing within the 
territorial area. 

(b) Persons other than 
companies deriving 
income from sources 
other than business or 
profession and residing 
within the territorial 
area mentioned in 
column(4), ; 
(c) Persons ?ther than 

companies i der.iving 

income fro~ bUSiness 
or profession and 
whose prinSipal place 
of bu~n~ss or 
profession is!within the 
territorial ! area 
mentioned in column 4, 

(d) Persons being 
companies : registered 
under the :Companies 
Act, 2013 or, under the 
Companies :Act, 1956 
and having its 
registered :offlce or 
principal place of 
business In : the area 
mentioned (n column 
4, 
(e) per~ons being 
Individuals referred to 
In Item(C) oficolumn 6. 

Persons other than 
companies deriving 
Income from Sources 
other than bUSiness or 
professIon and residing 
wIthin the territorial 

Territorial area of 
A) Alphabets'Q to Z 

Assessees having 

income from salary from 
. a) Pensioners of State 

Govt. 
b) State Govt. 

Undertakings 
c) Educational 

Institutions 

with returned total 
income having 

income/loss up to Rs 15 

lakhs 

a)'Alphabets A to t 
, Assessees : ~ : : Z~av!ng 

income/loss: from Business 
& Profession, : ~ ", i . ~ 

Other • Sources;: ' Hoose, 
Property, long Term 
Capital Gain:of {";,-. 

:rviuriiCipaf Corporation 
Ward 33, 34, 3s"r:e::itwari 
&. Mas'kasath 

witn returned total 
incO'me as under: ;'~ , . -

"·a)· . . Non-corporate 
assessee having 
income/loss up to Rs. 

151akhs _., 
b) . Corpo(ate., a,ssessee 

ha~lng Inconie/los~. \!P·!9 
~s: ?O ~ . .. _.. . 

lakhs ' 

--
C). . i\!1 cases" pfjPdiVi~~~.~S 
b~l!1g M~nag!ng Director 
of 'Dlre.ctor .or fY!,'! f!<!g~r 9X 
S,ecretary/ , . ~ ' rn ." th~ 
co;n~an !~s 'r~;errei:l Iii (d) 
above' (cases with return 

of ! ncome/lps~, :~f to _~~. 

29/a ~hs) .. . i:J --

(A):-AII ca~e$ ~f t,~'tb;tci~ial 
area of Gondla District 
(a),_ _N9.n.-cwgp.r~.~~ 
as,~e~see . . .. J ~ .. · h~~ing 
Income/loss upto Rs. 15 
lakhs 

area mentioned (b) Corporate assessee 



_ ..... _"" .. _-.,--
column(4L having incom~foss up to 

Rs. 20:lakhs 

'------L--_.L........-. .. _ .... __ l ____ ___ _ 
This order shall come into force from the 13.08.2020 

Hindi version follows 

(II) Persons other than 
companies deriving 
income from business 
or profession Clnd 
whose principal place 
of business or 
profession is within the 
territoria l area 
men tioned In (4), 

(ill) Persons being 
companies registered 
ut'lder the Companies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 
reglst~red office or 
prlnc1pal place of 
business in the area 
mentioned in 
(0Iumn(4), 

BJ All cases of Individuals 
being Managing Director 
or Director or Ma'nager or 
secretary/ in the 
Companies referred in (iii) 
above (cases wit h return 
of ihcome/loss up to P,s. 
20 lakhs) 

. "·r " "I 
-. ~.~: .' 

i I 
(iv) persons being ! ' - ~ ,. 

individuals ~efe .r red to I ; i' ". , . ,_ .-" ~ '. 

in item{B) of!column 6.-=-. -L-. -'-:-'~--';-T., --;,~~,-;---,--" 
( -

sJ.-
, (Milind V. Patil) i 

Adjditional Commissioner of Income Tax, : 
Range-4, Nagptlf : 

Copv to:-

v(.'" The Pr. Chief Commissioner c;f Income Tax, "Nagpur. I 
3 The Pro Director/Director of Income Tax (Inv.), Nagpur. 
2 Pro Commissioner/ Commissic;ner of Income Tax-I, Nagpl'r 

4 The Pro Commissioner/ Commis~ioner ofInoome Tax (een ral), Nagpur. 
5 The Commissioner Of Income Tax (Audit), Nagpur I 
6 The Commissioner of Income Tax (Appeal~} - 1,2, & 3, Na9'})"ur 
7 ZAO,CBDT, Nagpur. i 
8 Notice Boards. i 

! 

I 
! ~~ 

A~ditional Commissioner.<?,fjl!').l:prpe;. ~x, 
.- -:-; '.- " ,Ra:n€\~~ I N~gP:~J 

..... -. "-" .,-"' .- .. '" I " f' ::-; I ... • ~ -..... ,. 

~- -.. . , 
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No. Jel'f j AmtjJurisdictionj01/2020-21 

Office of the 
Joint Commissioner of Income Tax 

Amravati Range, 
Aayakar Bhavan, 

Amba Peth, Amravati 444601. 
amravati.addlcit@incometax.gov.in 

Date: 15th September 2020. 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT. 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the Income-tax Act, 1961 (43 of 1961) and in 

accordance with Gazette Notification dated 13/08/2020, the CBOT Order No. 149 of 2020 vide F. No. A-llOll/2/2019-Ad.VI dated 

13.08.2020 and CBOT Gazette Notification No. 5.0. No. 2757(E) dated 13.08.2020 and subsequent order No. 69 of 2020 dated 

31.08.2020 of the Pro Chief Commissioner of Income-tax, Nagpur, and Order vide F. No. PClT-l/ NGP/Tech/Juris/2020-21, dated 

01.09.2020, allocating Ranges under the jurisdiction of Addl. ClT/Jt. CIT, I, Ajay D. Kulkarni, Joint Commissioner of Income Tax, 

Amravati Range, Amravati having been authorized so, vide above notification, hereby in continuation to this office order dated 

]'~-U-20],4 imd 0],-09-2020 make the fQllowing amendments in the 9ffice ~aid on;ler 

51 No. Designation Class Headquarters 
of Income-tax 

(1) 

1 

authorities 
(2) 

OCiT/AClT, 
Amravati Circle, 
Amravati 

(3) 

Amravati, 
Maharashtra 

SCHEDULE 

Territorial Areas Persons or classes of 
persons 

(4) 

Cases or classes of cases 

In the State of 
Maharashtra 
Oistrict of 
Amravati, 
Chandrapur and 
Gadchiroli 

a) Persons other than a) Persons other than 
companies deriving 
income from sources 
other than business or 
profession and reSiding 
within the territorial 
area mentioned in 
column(4), 

b) Persons other than 
companies deriving 
income from business 
or profession and 
whose principal place 
of business or 
profession is within the 
territorial area 
mentioned in 
column(4j, 

c) Persons being 
companies registered 
under the Companies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 
registered office or 
principal place of 
business in the area 
mentioned column(4}, 

companies deriving 
income from sources 
other than business & 
profession and residing 
within the above­
mentioned territorial area 
(cases with return of 
income/loss above ~ 15 
Lakh) 

b) Persons other than 
companies deriving 
income from business & 
profession and whose 
principal place of business 
or profession is within the 
above-mentioned 
territorial area 

(cases with return of 
income/loss above ~ 15 
Lakh) 

c) Persons being 
companies registered 
under the Companies Act, 
2013 or the Companies 
Act, 1956 and having its 
registered office or 
principal place of business 



2 

-

ITO, Ward-1 
Amravati 

Amravati, 
Maharashtra 

In the State of 
ivlaharashtra 
District of 
Amravati 

in the above-mentioned 
d) Persons being territorial area (cases with 
individuals 
in item 
column(6). 

referred to 
(d) of 

a) Persons other than 
companies deriving 
income from sources 
other than business or 
profession and residing 
within the territorial 
area mentioned in 
column(4), 

b) Persons other than 
companies deriving 
income from business 
or profession and 
whose principal place 
of business or 
profession is within the 
territorial area 

return of income/loss 
above ~ 20 Lakh) 

d) All !:ases of !ndivic!uals 
being Managing Director 
or Director or Manager or 
Secretary in the 
Companies referred in (c) 
above (cases with return 
of income/loss above ~ 20 
Lakh) 

Territorial area of 
Amravati District 

All cases (Alphabets A to 
C) with returned total 
Income as under: 
a) Persons other than 
companies deriving 
income from sources 
other than business & 
profession and 
within the 

residing 
above-

mentioned territorial area 
(cases with return of 
income/loss up to ~ 15 
Lakh) 

mentioned in b) P.ersons other than 
column(4), companies deriving 

income from business & 

~ ) Persgns Q~i ng profesSign and whose 
companies registered 
under the Companies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 
registered office or 
principal place of 
business in the area 
mentioned column(4), 

d) Persons being 
individuals referred to 
in item(d) of column(6). 

principal place of business 
or profession is within the 
above-mentioned 
territorial area 
(cases with return of 
income/loss up to ~ 15 
Lakh) 

c) Person being 
companies Fegistered 
under the Companies Act, 
2013 or the Companies 
Act, 1956 and having its 
registered office or 
principal place of business 
in the above-mentioned 
territorial area (cases with 
return of income/loss up 
to ~ 20 Lakh) 

d) All cases of Individuals 
being Managing Director 
or Director or Manager or 



3 ITO, Ward-3, 
Amravati 

Amravati, 
Maharashtra 

In the State of 
Maharashtra 
District of 
Amravati 

a) Persons other than 
companies deriving 
income from sources 
other than business or 
profession and residing 
within the territorial 
area mentioned in 

Secretary/ in the 

Companies referred in (c) I 
above (cases with return 

of income/loss up to ~ 20 
lakh) 

Territorial area of 
Amravati District 

All cases (Alphabets D to 
N) w ith returned total 
Income as under: 

column(4}, a) Persons other than 

b) Persons other than 
companies deriving 
income from business 
or profession and 
whose principal place 
of business or 
profession is w ith in the 
territorial area 
mentioned 
column(4}, 

in 

companies deriving 
income from sources 
other than business & 

profession and residing 
within the above­
mentioned territorial area 
(cases with return of 
income/loss up to ~ 15 
Lakh) 

b) Persons other than 
companies deriving 

c) Persons being income from business & 
companies registered 
under the Companies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 
registered office or 
gri nc;iggl glgc;e Of 
business in the area 
mentioned column(4), 

d) Persons being 
individuals referred to 
in item(d) of column(6). 

profession and whose 
principal place of business 
or profession is within the 
above-mentioned 
territorial area 
(cases with return of 

i nc;Qme/19~~ ug to ~ l5 
lakh) 

c) Person being 
companies registered 
under the Companies Act, 
2013 or the Companies 
Act, 1956 and having its 
registered office or 
principal place of business 
in the above-mentioned 
territorial area (cases with 

return of income/loss up 
to ~ 20 Lakh) 

d) All cases of Individuals 
being Managing Director 
or Director or Manager or 
Secretary/ in the 
Companies referred in (c) 
above (cases with return 
of income/loss up to ~ 20 

lakh) 



4 

5 

ITO, Ward-5, 
Amravati 

ITO, Ward-1, 
Chandrapur 

Amravati, 
Maharashtra 

Chandrapur, 
Maharashtra 

4 

In the State of 
Maharashtra 
District of 
Amravati 

In the State of 
Maharashtra 
District of 
Chandrapur and 
Gadchiroli 

a} Persons other than 
companies deriving 
income from sources 
other than business or 
profession and residing 
within the territorial 
area mentioned in 

Territorial area of 
Amravati District 

All cases (Alphabets 0 to 
Z) with returned total 
Income as under: 

column(4}, a} Persons other than 

b} Persons other than 
companies deriving 
income from business 
or profession and 
whose principal place 
of business or 
profession is within the 
territorial area 
mentioned in 
column(4}, 

c) Persons being 
companies registered 
under the Companies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 
registered office or 
principal place of 
business in the area 
mentioned column(4}, 

d) I'ersons being 
individuals referred to 
in item (d) of 
coh,.lmn(6). 

a) Persons other than 
companies deriving 
income from sources 
other than business or 
profession and residing 
within the territorial 

companies deriving 
income from sources 
other than business & 

profession and residing 
within the above­
mentioned territorial area 
(cases with return of 
income/loss up to '{ 15 
Lakh} 

b) Persons other than 
companies deriving 
income from business & 
profession and whose 
principal place of business 
or profession is within the 
above-mentioned 
territorial a rea 
(cases with return of 
income/loss up to '{ 15 
Lakh) 

c) Person being 
companies registered 
under the Companies Act, 
2013 or the Companies 
Act, 1956 i;lnd hi;lving its 
registered office or 
principal place of business 
in the above-mentioned 
territorial area (cases with 
return of income/loss up 
to ~ 20 Lakh) 

d) All cases of Individuals 
being Managing Director 
or Director or Manager or 
Secretary/ in the 
Companies referred in (c) 
;lbove (cases with return 
of income/loss up to '{ 20 
Lakh) 

Territorial area 
Chandrapur 
Gadchiroli District 

of 
and 

All cases (Alphabets A to 
C) with returned total 

area mentioned in Income as under: 



6 ITO, Ward-2, 
Chandrapur 

Chandrapur, 
Maharashtra 

5 

In the State of 
Maharashtra 
District of 
Chandrapur and 
Gadchiroli 

column(4l, 

b) Persons other than 
companies deriving 
income from business 
Qr profession and 
whose principal place 
of business or 
profession is within the 
territorial area 
mentioned 
column(4). 

in 

c) Persons being 
companies registered 
under the Cc:>mpanies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 

registered office or 
principal place of 
business in the area 
mentioned column(4l, 

d) Persons being 
individuals referred to 
in item(d) of column(6). 

a) Persons other than 
companies deriving 
income from sources 
other than business or 
profession and residing 
within the territorial 
area mentioned in 
column(4), 

b) Persons other than 
companies deriving 
income from business 

a) Persons other than 
companies deriving 
income from sources 
other than business & 
profession and 
within the 

residing 
above-

mentioned territorial area 
(cases with return of 
income/loss up to ~ 15 
Lakh) 

b) Persons other than 
companies deriving 
income from business & 
prc:>fession and whose 
principal place of business 
or profession is within the 
above-mentioned 

territorial area 
(cases with return of 
income/loss up to ~ 15 
Lakh) 

c) Person being 
companies registered 
under the Companies Act, 
2013 or the Companies 
Act, 1956 and having its 
registered office or 
principal place of business 
in the above~mentioned 

territorial area (cases with 
return of income/loss up 
to ~ 20 Lakh) 

d) All cases of Individuals 
being Managing Director 
or Director or Manager or 
Secretary/ in the 
Companies referred in (c) 
above (cases with return 
of income/loss up to ~ 20 
Lakh) 

Territorial area of 
Chandra pur and 
Gadchiroli District 

All cases (Alphabets D to 
Z) with returned total 
Income as under: 

a) Persons other than 
companies deriving 
income from sources 
other than business & 

or profession and profession and residing 



b 

whose principal place 
of business or 
piOfession is within the 
territorial area 
mentioned 

column(4), 
in 

c) Persons being 
companies registered 
under the Companies 
Act, 2013 or under the 
Companies Act, 1956 
and having its 

within the above-
mentioned territorial area 
(cases with ietuin of 
income/loss up to ~ 15 
Lakh) 

b) Persons other than 
companies deriving 
income from business & 
profession and whose 
principal place of business 
or profession is within the 
above-mentioned 

registered office or territorial area 
principal place of (cases with return of 

ineome/loss up to '< 15 
Lakh) 

business in the area 
mentioned column(4}, 

d) Persons being 
individuals referred to 
in item(d) of column(6). 

c) Person being 
companies registered 
under the Companies Act, 
2013 or the Companies 
Act, 1956 and having its 
registered office or 
principal place of business 
in the above-mentioned 
territorial area (cases with 
return of income/loss up 
to < 20 Lakh) 

d) All cases of Individuals 
being Managing Director 
or Director or Manager or 
Secretary/ in the 
Companies referred in (c) 
above (cases with return 
of income/loss up to ~ 20 
Lakh) 

This order shall come into force from the 13-08-2020. 

Hindi version follows. 

Copy to: 

1. The Pr. Chief Commissioner of Income Tax, Nagpur. 

2 Pr. Commissioner of Income Tax-i, Nagpur 

3 The Pr. Director of Income Tax (Inv.), Nagpur. 

4 The Pr. Commissioner of Income Tax (Central), Nagpur. 

5 The Commissioner of Income Tax (Audit), Nagpur 
6 The Commissioner of Income Tax (Appeals) - 1, 2, & 3, Nagpur 

7 ZAO, CBDT, Nagpur. 

8 Notice Boards. 

~ 
(Ajay D. Kulkarni) 

Joint Commissioner of Income Tax, 

Amravati Range, Amravati. 

JCIT Amravati Range, Amravati. 



Office of The 
Joint Commissioner of Income Tax, 

Akola Range, Aaykar Bhawan, Murtizapur Road, 
Akola - 444 001. 

Tel. 0724 2435284 Fax - 2435183/7588012634. 

No. Jet AkI./1 20/Juris./Corrigendum/2014-15. 

CORRIGENDUM 

ot. 17/12/2014 

With reference to this office order u/ s 120(2) of the Income Tax Act, 
1961 issued vide F.No.JC/Akl./120/Juris/2014-15 dated 15-11-2014, the 
below mentioned words be inserted after the word" thereof' in para 2 : 

"except all cases of persons claiming exemption under clauses, 
(21),(22),(22A), (22B), (23), (23A), (23AAA) , (23C), (23F), (23FA), (24), (4) and 
(47) of section 10, section 11, section 12 , section 12A, section 13A, section 
13B and section 80G of the Income-tax Act, 1961." 

This order is issued in pursuance of CIT's corrigendum F. No. CIT­
I/NGP /Tech/u/ s 120/2014-15 dated 02/12/2014. 

This order shall come into force with effect from 15/11/2014 . . 

d gOIkarl 
Copy to:-

Joint Commissioner of Income Tax, 
Akola Range, Akola 

1 The Pro Chief Commissioner of Income Tax, Nagpur. 
2 Pro Commissioners/ Commissioners of Income Tax- I , Nagpur. 
3 Pl'. Commissioners/ Commissioners of Income Tax-2 Nagpur 
4. Pro Commissioners/ Commissioners of Income Tax-3, Nagpur 
5. The Pro Director/ DiTector of Income Tax (Inv.) Nagpur. 
6. The Pr. Commissioner/ Commissioner ofIncome Tax (Central) , Nagpur. 
7. All Assessing Officers under the Joint Commissioner of Income Tax, Akola 

Range, Akola with request to display this order on their 
notice board . 

Joint Commissioner of Income Tax, 
Akola Range, Akola 



Office of The 

Joint Commissioner of Income Tax, 
Akola Range, Aaykar Bhawan, Murtizapur Road, 

Akola - 444 001 . 
Te!. 0724 2435284 Fax - 2435183/7588012634. 

No. JC/Ak1.l120/Juris.l2014-15 Dt. 15/11/2014 

ORDER UNDER SECTION 120(2) OF THE INCOME TAX ACT. 1961 

In exercise of the powers conferred by sub-sections (1) and (2) of 
section 120 of the Income Tax Act, 1961 (43 0 1961) vide Board's 
notification number S.O.2752(E) dated 22/10/2014 and in supersession of 
Government of India, Central Board of Direct Taxes, notification number 
S.O.732(E} dated the 31 st July, 2001, published in the Gazette of India, 
Extra-Ordinary, Part-II, Section 3,Sub-section (ii), dated the 31st July, 2001 
except as respects things done or omitted to be done before such 
supersession, and in pursuance of order F. No. CIT-l/NGP/TECH./U/s 
120/2014-15 dated 15/ 11/2014 u/s 120 of the LT, Act, 1961 of the CIT­
I,Nagpur, I, C.W.Angolkar, Joint Commissioner of Income Tax, Akola 
Range,AkQ,la hereby: 

direct that the Income Tax Authority specified in column (2) of the 
Schedule-I annexed hereto, having their headquarters at the places specified 
in the conesponding entries in column (3) of the said Schedule-I, shall 
exercise the powers and perform the functions in respect of such cases or 
classes of cases specified in the corresponding entries in column(6) of the 
said Schedule-I, of such persons or classes of persons being residents or not 
ordinarily residents in India as per section 6 of the Income-tax Act, 1961 
and as specified in the corresponding entries in, column (5) of the said 
Schedule-I, in such territorial areas specified in the corresponding entries in 
column (4) of the said Schedule-I, in respect of all incomes or classes of 

income thereof. 

This order shall come into force with effect from 15/ 11/2014 

Encl.: Schedule-1 
golkar) 

t Co issioner of Income Tax, 
Akola Range, Akola 

Copy to:-
1. The Pr o Chief Commissioner of Income Tax, Nagpur. 
2 Pro Commissioners/ Commissioners of Income Tax-I, Nagpur. 
3 Pro Commissioners/ Commissioners of Income Tax-2, Nagpur 
4 . Pro Commissioners/ Commissioners of Income Tax-3, Nagpur 
5. The Pr. Director/ Director of Income Tax (Inv.), Nagpur. 
6. The Pro Commissioner/ Commissioner of Income Tax (Central), Nagpur. 
7 . All Ass·essing Officers under th e Joint Commissioner of Income Tax, Akola 

Range, Akola with request to display this order on their 
notice board. 

Joint Commissioner of Income Tax, 
Akola Range, Akola 



Sr. Designation of the Head 
No. LT. Authorities Qu arter 

1 2 3 
1. Assistant/Deputy Akola 

Commissioner of 
Income Tax, 
Akola Circle. 
Akola 

2 I Income Tax I Akola 
Officer Ward-l 
Akola 

Territorial 
area 

4 
Districts of 
Akola, 
Washim and 
Buldhana 
within the 
State of 
Maharashtra 

I Districts of 
Akola and 
Was him 
within the 
State of 
Maharashtra 

SCHEDULE - 1 

Persons or Classes of persons 

5 
a) Persons, not being companies, deriving 

income from sources other than business or 
profession, and residing within the 
territorial area mentioned in column 4. 

b) Persons, n ot being companies , deriving 
income from business or profession, and 
having their principal place of business 
within the territorial area mentioned in 
column 4 . 

c) Persons, being companies registered under 
the Companies Act, 1956 and having their 
registered office or their principal place of 
business within the territorial area 
mentioned in colu mn 4 

a) Persons, not being companies, deriving 
income from sources other than business or 
profession, and residing within the 
territorial area mentioned in column 4. 

b) Persons, Dot being companies, derivin g 
income from business or profession, and 
having their principal place of bu siness 
within the territorial area mentioned in 
column 4. 

c) Persons , being companies registered under 
the Companies Act , 1956 and haviug their 
registered office or their principal pla ce of 
business within the territorial area 
mentioned in column 4 

Cases or classes of cases 

6 
(a) All cases with returned total income 

above Rs. 151akhs of persons 
referred to in corresponding entries 
in items (a) & (b) and above Rs. 20 
lakhs of persons referred to in 
corresponding entries in item (c) of 
col. (5) other than those whose 
principal source of income is from 
'Salary' or 

b) All cases of individuals being 
Managing Director or Director or 
Manager or Secretary in the 
companies referred to in 
corresponding entries in item (c) of 
Col. (5) 

(a) All cases (Alphabets A to GJ Vlrith 
returned total income u p to Rs. 15 
lakhs of persons referred to in 
corresponding entries in items (a) & 
(p) and upto Rs. 20 lakhs of persons 
referred to in corresponding entries 
in item (c) of col. (5) other than those 
~hose principal source of income is 
from 'Salary' or 

b) All cases (Alphabets A to G) of 
individuals being Managing Director 
or Director or Manager or Secretary 
in the companies referred to in 
cOlTesponding entries in item (c) of 
Co!. (5J 



~ 

3 

4 

5 

Income 
Officer 
Akola 

Income 
Officer 
Akola 

Tax I Akola 
Ward-2, 

Tax I Akola 
Ward-3, 

Districts of 
Akola and 
Was him 
within the 
State of 
Maharashtra 

Districts of 
Akola and 
Washim 
within the 
State of 
Maharashtra 

Income Tax I Khamgaon I District of 
Officer '\X! nrd - 1, 
Khamgaon 

Buidhana 
within the 
State of 
Maharashtra 

a) Persons, not being companies, deriving 
income from sources other than business or 
profession, and residing within the 
territorial area mentioned in column 4 . 

b) Persons, not being companies, deriving 
income from business or profession, and 
havin g their principal place of business 
within the territorial area mentioned in 
column 4 . 

c) Persons, being companies regis tered under 
the Companies Act, 1956 and having their 
registered office or their principal place of 
business within the territorial area 
mentioned in column 4 

a) Persons, not being companies, deriving 
income from sources other than business or 
p rofession, and residing within the 
territorial area mentioned in column 4. 

b) Persons, not being companies, deriving 
income from business or profession, and 
having their principal place of business 
within the territorial area mentioned in 
column 4. 

c) Persons, b eing companies registered under 
the Companies Act, 1956 and having their 
registered office or their principal place of 
business within the territorial area 
mentioned in column 4 

a) Persons, not being compmies, de!"iving 
income from sources other than business or 
profession, and residing within the 
territorial area mentioned in column 4. 

b) Persons, not being companies, deriving 
income from business or profeSSion, and 

(a) All cases (Alphabets H to N) with 
returned total income u pto Rs. 15 
lakhs of persons referred to in 
corresponding entries in items (a) & 
(b) and u pto Rs. 20 lakhs of persons 
referred to in corresponding entries 
in item Ie) of col. (5) other than those 
whose principal source of income is 
from 'Salary' or 

b) All cases (Alphabets H to N) of 
individuals being Managing Director 
or Director or Manager or Secretary in 
the companies referred to in 
corresponding entries in item (c) of 
Col. (5) 

(a) All cases (Alphabets 0 to Z) with 
returned total in come upto Rs. 15 
lakhs of persons referred to in 
cOlTesponding entries in items (a ) & 
(b) and upto Rs. 20 lakhs of persons 
referred to in corresponding en tries 
in item (c) of col. (5) other than th ose 
whose principal source of income is 
from 'Sal.ary' or 

b) All cases (Alphabets 0 to Z) of 
individuals being Managing Director 
or Director or Manager or Secretary 
in the companies referred to in 
corresponding entries in item (c) of 
Col. (5) 

(a) l'oJ! cases (Alphabets A to K) WIth 
rerumed total income upto Rs. 15 
1akhs of p ersons referred to in 
cOlTesponding entries in items (a) & 
(b) and upto Rs. 20 lakhs of persons 
referred to in corresponding entries 



6 I Income Tax Khamgaon District of I 
Officer Ward-2, Buldhana 
Khamgaon within the 

state of 
Maharashtra I 

having their principal place of business 
within the territorial area mentioned in 
column 4 . 

c) Persons, being companies registered under 
the Companies Act, 1956 and having their 
registered o'ffice or their principal place of 
business within the territorial area 

a) 

b) 

mentioned in column 4 

Persons, not being companies, deriving 
income from sources other than business or 
profession, and residing within the 
territorial area mentioned in column 4. 
Persons, not being companies, deriving 
income from business or profession, and 
having their principal place of business 
within the territorial area mentioned in 
column 4. 

c) Persons, being companies registered under 
the Companies Act, 1956 and having their 
registered office or their principal place of 
business within the territorial a rea 
mentioned in column 4 

in item (c) of col. (5) other than those 
whose principal source of income is 
from 'Salary' or 

b) All cases (Alphabets A to K) of 
individuals being Managing Director 
or Director or Manager or Secretary 
in the companies referred to in 
corresponding entries in item (c) of 
Col. (5) 

(a) All cases (Alphabets L to Z) with 
returned total income upto Rs. 15 
lakhs of persons referred to in 
corresponding entries in items (a) & 
(b) and upto Rs. 20 lakhs of persons 
referred to in corresponding entries 
in item (c) of col. (5) other than those 
whose principal source of income is 
from 'Salary' or 

b) All cases (Alphabets L to Z) of 
individuals being Managing Director 
or Director or Manager or Secretary 
in the companies referred to in 
corresponding entries in item (c) of 
Col. (5) 

1) Note: a) For determining the jurisdiction in the case of individuals, first alphabet of surname/last name will be considered. 

b) For determining the jurisdiction in other cases, first alphabet of the first name/surname will be considered. 

2) Note - In addition to the above, The Income Tax Officer,Ward- 1, Akola (mentioned in at Sr.No.2 of the above Schedule of jurisdiction) will also 

Maharashatra. r-> look after the work of widening of tax base in respect of all the persons in the territorial area of Akola,Washim and BUldhana:s:' rict within the State of 

I (C Angolkar) 
Joint ~ssioner of Income Tax, 

Akola Range, Akola. 



Office of the AddJ. Com mi ssioner of Income Tax, EClng_e-2, 
Nagpur 

F.No. Addl. CIT/Rg-2/JUl'jscliction/2014-15 Dated: 15.11.20=] /1 

ORDER U/s. 120(2) OF THE INCOME TAX ACT, 1961 

By virtue of the powers conferred on me u/s. 120(2) of the Income Tax:. l'\ct, 
1961 by the Central Board of Direct Taxes, New Delhi vide notification No. 
12014_F.No. 187/38/201 LJ(ITA.I) dated October, 2014, and by the Commission er of 
Income Tax-II, Nagpur vide order F.No. CIT-II/Jurisdiction/2014-15 (hLed 
10.11.2014 u/s . 120 of the 1. T. Act, 1961, I, the Addl. Commissioner of Income Tax, 
Range -2, Nagpur, hereby direct that the Income Tax authorities specifie d in 
column(2) of the Schedule-1 below shall exercise the powers and perform the 
functions of the Assessing Officers in respect of such cases or class of cases spec ified 
in the corresponding entries in column (6) of the said schedule-I, or of such per ~ons 
or classes of persons specified in the corresponding entries in column (5) of the said 
Schedule-I, in such territorial areas specified in the corresponding entries in cohllnn 
(4) of the said Schedule -I, !md in respect of all income or classes of income. 

This order shall come into force with immediate effect. 

End: Schedule -l 

Copy to: 

CD. P. Tiwari) 
Addl. Commissioner of Income Tax, 

Range-2, Nag-pur 

1. The Pr. Chief Commissioner ofIncome tax, NagpuI'. 
2. All Commissioners of Income tax under the PI'. CCIT, Nagpur. 
3. CIT(Appeals) lIII/III, IV, Nagpur 
4 . CIT, ITAT, Nagpur. 
5. CIT (TDS), Nagpur. 
6. CIT (Audit), Nagpur. 
7. DIT (Investigation), Nagpur. 
8. AllRanges under CIT-II, Nag-pur 
9. All Assessing Officers under the Addl. CIT, Range-2, Nagpur. 
10. Notice Board. 

~-.JlJc::.."""': 

Addl. Commissioner of Income Tax, 
Range-2, Nagpur 



.No. Add!. CIT /Rg-2/Jurisdiction/2014-15 
Dated: 15.11.2014 

Jurisdiction order for Ra11ge -- 2 , Nagpur 

SCHEDTJLE - 1 

Designation of 

Income-tax 

S.No . 
Persons or classes of persons Cases or classes of cases 

Hea dquarters Territo rial Area 

authoriti es 
~-----~--~~~~~--~--------------~------------------~,--------------------~~-------------------i-----------~~------~--

(1) (2) (3) (4) (5) (6) 
1 

Asstt./Dy. Nagp ur, (a) Perso ns othe r t l~an companies deriving in come (a) All cases (Alphabets A to 
Cornm issio ner of Mah arasht ra In the State of from sources other th an income from business or 

Income M ahJrashtra: . profe ss ion and residing within the territorial area 
Tax, Circle-2 , mentioned in it em (a) o f column (4); 

Nagp ur (a) Municipal wa rd s (b) Persons ot her than companies deriving in come 

55,56,72,73,74 and 76 from business or profession and w hose prinCipal place 

to 86 of Nag pur. of business or professi on is within the territorial area 
Municipal Corpo ration mentioned in item(a) of column (4); 

as notified by Govt. of (c) Perso ns being companies registered under the 

M aharas htra. Companies Ac t , 2013 or under the Companies 

Department of Urban Act,19 56 and having it s registe red office or principal 

Deve lop ment vide pla ce of busin ess in the area mentioned in item (a) of 
Noti fication No. NMC- column (4); 

1091-220-C R-35-91-UD- (d) Persons being indi viduals referred to in item (b) of 
20 dated 30.09. 1991; column (6). 

In the State of 

Maharashtra: 

(b) Di strict of Bhandara. 

(e) Persons other than companies deriving income 

from sources other th an income from business or 

profession and residing within the territorial area 
mentioned in item (b) of column (4); 

Z)of persons referred to in I 
corresponding ent ri es in items 1 

(a)and (b) where th e re t urned 

income or loss is RS.15 lakhs 

and above and RS .20 lakh and 

above in respect of item 

number (c) of column (5) 

(b) All ca ses (Alphabets A to Z) 

of individuals being managing 

director or director or mange r 

or secretary in the companies 

referred to in corresponding 

entry in item (c) of column (5). 

(a) All cases (Alphabets A to 

Z)of persons referred to in 

corresponding ent ri es in items 

(e)and (f) where the returned 

income or lo ss is RS.15 lakhs 

and above and RS.20 la kh and 

(f) Persons othe r than companies deriving income 

from business or profession and whose principal place 

of business or profession is within ~he territorial area 
----------------~------------~-------



, 

mentioned in item{b) of column (4); 

(g) Persons being companies registered under the 

Companies Act, 2013 or under the Companies 

Act,1956 and having its registered office or principal 

place of business in the area ment ioned in item (b) of 
co lu mn (4); 

(h) Persons being individuals referred to in item (b) of 
co lumn (6). 

above in respect of item 

number (g) of column (5) 

~------~------------~~----~--------+-------------------~--------------------------~~--~----~-i~~~----~~~-------=-
2 Income Tax Nagpur, In the State of (a) Pe rso ns other than companies deriving income (a) All cases (Alphab ets A to F, 

Officer, Ward Maharashtra Maharashtra: from sources other th an income from business or M & N) of persons refer red 

(b) All cases (Alphabets A to Z) 

of individu als being managing 

director or director o r manger 

or secretary in the companies 

referred to in corresponding 

entry in item (g) of column (5). 

3 

2(1), Nagpur profession and residing within th e territorial area to in correspo nding entri es 

mentioned in ite m (a) of column (4); in items (a), (b) and (c) of 
(a) Municipal wards 

55,56,72,73,74 and 76 
to 86 of Nagpur. 

Municipal Corporation 

as notified by Govt. of 

Maharashtra. 

Depa rtment of Urban 

Development vide 

Notification No. NMC-

1091-220-CR-35-91-U 0-

20 dated 30.09.1991; 

Income Tax 

Officer, Wa rd 

2(2), Nagpur 

Nagpur, 

Maharashtra 
In the State of 

Maharashtra: 

(a) Municipal wa rds 

55,56,72,73,74 and 76 

to 86 of Nagpur. 

Municipal Corporation 

as notified by Govt. of 

(b) Pe r'so ns oth,e r than companies deriving income 

from business or profession and whose principal place 

of bu siness or profession is within the territorial area 
mentioned in item(a) of co lumn (4); 

(c) Persons being companies registered und er the 

Companies Act, 2013 or under the Companies 

Act,1956 and having its re gistered office or principal 

place of business in th e area mentioned in item (a) of 
column (4); 

(d) Persons being individuals reFe rred to in item (b) of 
column (6). 

(a) Persons other than companies deriving income 

from sou rces other than income from business or 

profession and residing within th e territorial area 
mentioned in item (a) of co lumn (4); 

(b) Persons other than companies deriving income 

from business or profession and whose principal place 

of business or profession is within the territorial area 

column (5) other than 

those w hose principal 

. source of incom e is from 

"Salary" and are not 

assessable by DCIT/ACIT 

Circle 2. 

(b) All cases of individuals 

being managing director or 

director or manger or secretary 

in the companies referred to in 

corresponding entry in item (c) 
of column (5). 

(a) All cases(Alphabets 0 to Z, 

of persons referred to in 

corresponding entries in 

I , items (a), (b) and (c) of 

column (5) other than 

those whose principal 
mentioned in item(a) of column (4); 

~--------------~----------------------~ 
source of income is from 



I 

4 

5 

Income Tax 

Officer, Ward 

.2 ( 3 ), Nag pur 

Income Ta x 

Officer, Ward - 1, 

Bhandara 

Nagpur, 

Ma harasht ra 

Bhandara, 

Maharashtra 

M a haras htra. 

Department of Urban 
Developme nt vide 

No t ifica t io n No. NMC-

1091-2 20-CR-35-91-U 0-

20 dat ed 30.09.1991; 

In t he State of 

Ma harasht ra: 

(a) Municipal wards 

55 ,56,72,73,74 and 76 
to 86 of Nagpur. 

Mun icipal Corporation 

as notified by Govt. of 

Maharashtra. 

Depa rtme nt of U rba n 

Deve lopment vide 

Notification No. NMC-

1091-220-CR-35-91-U D-

20 dat ed 30.09.1991; 

In the State of 

Maharashtra: 

(b) Di strict of Bhandara . 

I 
(c) Persons being companies registered und.er the 
Companies Act, 2013 or und er th e Companies 

I Act, 1956 and having its reg istered office or principal 

i place of business in tile area mentioned in item (a) of ' 
colu mn (4); 

(d) Pe rsons being individual~; referred to in item (b) of 
col umn (6) . 

(a ) Persons ot her than compani es der iving income 

from so urce s other th an income from business or 

profess ion and res idi ng within the territorial area 
mention ed in itt=m (a) of column (4); 

(b) Perso ns other th an companies deriving income 

f rom business or profession and w hose principal place 

of busi ness or profession is within the territorial area 
mentioned in item{a) of column (4); 

(c) Persons being companies registered under the 

Companies Act, 2013 or under the Companies 

Ac t,1 956 and ha ving its reg istered office or principal 

pl ace of bLisiness in the area mentioned in item (a) of 
column (4); 

(d) Pe rsons being individuals referred to in item (b) of 
co lumn (6). 

(a) Persons other than companies deriving income 

from sources other than income from business or 

profess ion and re siding within th e territorial area 
men t ioned in item (a) of column (4) ; 

(b) Persons other than companies deriving income 

from business or profession and whose principal place 

of busin ess or profession is within the territorial area 
mentioned in item( a) of column (4); 

"Salary" and are n01 

assessa bl e by DC IT / ACIl 

Circl e 2. 

(b) All cases of individuals 

being managing director or 

director or mange r or secretary 

in the companies referred to in 

corresponding entry in item (c) 
of column (5). 

(a) All cases (Alphabe ts G to L) 

of persons referred to in 

corresponding entries in 

it ems (a), (b) and (c) o f 

column (5) other th an 

'. those whose principal 

source of income is from 

"Salary" and are not 

assessable by DClT / AC IT 

Circle 2. 

(b) All cases of individuals 

being managing director or 

director or manger or secretary 

in the companies referred to in ' 

corresponding entry in item (c) 
of column (5). 

( a) All cases (Alphabets A to K) 

of persons referred to in 

corresponding entries in 

items (a), (b) and (c) of 

column (5) and are not 

assessable by D(IT/ ACIT 



-I 
, 

, 

L 
6 In co me Tax Bh andara, In th e State o f 

Office r, Ward - 2, M aharashtra M ahara shtra: 
Bha nd ara (b) Di strict ofB handara . 

(c) Person s being comp anies registered under the Circle 2. 
Compa nies Ac t, 2013 o r under the Companies 

A.ct,1956 and hav ing it s reg istered office or principal And 
place of bu siness in th e area mentioned in item (a) of 
co lumn (4); (b) All ca se s of indiv iduals 
(el) Perso ns being individuals referred to in item (b) of being manag ing directo r or 
column (6). director or manager o r 

secret ary in the compan ies 

referred to in corresponding 

entry in item (c) of column (5). 
(a) Persons other than comp anies deriving income ( a) All cases (Alphabets L to Z) 
f ro m so urce s other th an incorn e from business or 

of persons referred to in pro fess ion and re siding w it hin th e territorial area 
corresponding entries in m ention ed in item (a) o f column (4) ; 
items (a ), (b) and (c) of (b) Perso ns ot'her th an companies deriving income 

from busin ess o r profess ion and who se principal pl ace column (5) and are not 
of business or profession is w it hin the t erritorial area assessa ble by DCIT/ACIT 
m ent ioned in item(a) o f column (4); Circ le 2. 
(c) Pe rsons being companies reg istered under the 

Companies Act, 2013 or under the Companies And 
Act,1956 and having its regist ered office or principal 

pl ace of business in th e area me ntioned in item (a) of (b) All cases of individuals 
co lumn (4); being manag ing director or 
(d) Perso ns being individuals referred to in item (b) of director or manager or 
column (6). secretary in the companies , 

referred to in corresponding 

entry in item (c) of column (5). 

(D. P. Tiwari) 

Addl. Commissioner of Income Tax, 

Range-2, Nagpur 

J 
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OFFICE OF THE 'f-s* ~<6~ *:Jt 

JOINT COMMISSIONER OF INCOME TA * *- ? 

GOVERNMENT OF INDIA 

RANGE-3, . . ' -;." 
]RD FLOOR SARAF CHAMBER, SADAR, ~:-\ 

NAGPUR-440001 ~l ] A 
v: ~ . <if 

F.No . JCIT/Range-3/NGP/Jurisdiction/2020 - 21 Date: 02 .09 .2020 0 -#.J 

'<' .~ 
ORDER UNDER SECTION 120 OF THE INCOME TAX ACT, 1961 .l..\ 

In exercise of the pow ers conferred by subsection (l)and (2) of section 120 of the Income Tax Act, 1961 

(43 of 1961) and in accordance with Gazette Notification dated 13.08.2020, the CBOT Order NO 149 of 2020 vide 

F.NoA-llOll/2/2019-Ad .VI dated 13 .08 .2020 and CBOT Gazette Notification No. 5.0 . No. 2757(E) dated 

13.08 .2020 and subsequent order NO.69 of2020 dated 31 .08.2020 of the Chief Commissioner of Income Tax, 

Nagpur and order vide F. No . Pr o CIT - 2/NGP/Tech ./Jurisdiction/2020- 21 Dated: 01. 09 .2020 allocating Ranges 

including special Range under the jurisdiction of Pr .CIT / CIT . I, the Joint Commissioner of Income Ta x, Range-3, 

Nagpur having been authorized so, vide above notification, hereby in continuation to this office order dated 

15.11 .2014, make the follo w ing amendments in the office said order-

S. 
N 

(1 ) 
1. 

Designation 
of Income 

Tax 
Authorities 

l21 

AssistantlDe 
puty 
Commission 
er of Income 
Tax , Circle-
3, Nagpur 

- - 1- -- -
2 ITO, W ard-

3( 1) , Nagpur 

Headq 
uarters 

(3) 
Nagpur 

Mahara 
shtra 

Nagpur 

Mai1ara 
shtra 

SCHEDUL~ 

Territorial Area 

(4) 
In the state of 
Maharashtra ; 
(a) District of Nagpur 

(b) All Tahsils of District 
of Nagpur other than 
Nagpur city. 

(c) Di strict of Wardha 

(d) District of Yavatmal 

Persons or classes of persons 

(5) 
(i ) All sala ry cases of elTOployeES or 
Pensioners of Central Govl. , Central Govl. 
Undertakings and Banks whose income is 
Rs . 15 lakh & above and residing within 
the territorial area mentioned in item 
(a) ,(b) , (c)& (d)of column (4) 

(ii) Persons being individuals deriving 
income from sources other than income 
from business or profession whose 
Income is Rs . 15 lakh and above and 
residing within the territorial area 
mentioned in item (b) ,(c)& (d)of column 
(4) 

(iii) Persons other than companies whose 
income is Rs . 15 lakhs & above and 
res iding within the territorial area 
mentioned in item (b) ,(c)& (d)of column 
(4) 

(iv) Persons being companies registered 
under the Companies Act, 2013 or under 
the Companies Act , 1956 whose income is 
RS .20 lakh and above and having its 
reg istered office or principal place o! 
bus iness in the area mentioned in item (b) 
.(c)& (d)of column (4) 

- - ---. (0 All salary- ca ses- of employees or 
Pen sion~rs of Centra l Govl. whose 
income IS below Rs . 15 lakh and 

ro sldlng with in the territori al area 
men tioned in item (a)& (b) of column (4). 

o 



r--,--------~N~a-gp-u-r ,-------------~\~~:5~--------------------- --

(i) All salary cases of employees or 

3 

4 

5 

ITO, Ward-
3(3) , Nagpur 

Mahara 
shtra 

Nagpur 

ITO , Ward- Mahara 
3(4), Nagpur shtra 

tTO, Ward-1, 
Yavatmal 

Yavatm 
ai, 
Mahara 
shtra 

Pensioners of Central Govl Undertakings 
(PSU) and Banks whose income is below 
Rs. 15 lakhs and resid ing within 
the territorial area mentioned in item 

(a)&(b) of column (4) . 

~------------------------.-------

(i) Persons being individuals deriving 
income from sources oliler than income 
from business or profession whose 
income IS below Rs. 15 lakh and reSiding 
within the territorial area mentioned in item 
(b) of column (4) . 

(ii) Persons other than companies whose 
income is below Rs . 15 lakhs and residing 
wilhin the territorial area mentioned in item 

- -(b) of column (4) . 

-----(iii) Persons being companies registered 
under the Companies Act , 2013 or under 
the Companies Act, 1956 whose income is 
below Rs.20 lakh and having its 
registered office or principal place of 
business in the area mentioned in item (b) 
of column (4): 

(i) All salary cases whose income is below 

Rs. 15 lakh and residing within the 

territorial area mentioned in item,(d)of 

column (4). 

(ii) Persons being individuals deriving 

income from sources other than income 

from business or profession whose 

income is below Rs. 15 lakh and residing 

within the territorial area mentioned in item 

(d) of column (4) 

(iii) Persons other than companies whose 

income is below Rs. 15 lakhs and residing 

within the territorial area mentioned in item 

(d) of column (4) . 

(iv) Persons being companies reg istered 

under the Companies Act. 2013 or under 

the Companies Act , 195G whose income IS 

below Rs .20 lakh and having its 

regist ered olfice or principal place 01 

bll siness in the area mentioned in item (d) I 

_____ _ __________ Olco~n" 1'1 I 



6 ITO, Ward-1 Wardha 
Wardha ' 

Mahara 
shtra 

7 ITO, Ward-2, Wardha 
Wardha 

Mahara 
shtra 

(i) All salary cases of (A to M) whose 
income is below Rs . 15 lakh and residing 
within the territorial area mentioned in 
item,(c)of column (4). 

(ii) Persons being individuals (A to M) 
deriving income from sources other than 
Income from · business or profession 
whose income is below Rs . 15 lakh and 
residing within the territorial area 
mentioned in item (c) of column (4) . 

(iii) Persons other than companies (A to 
M) whose income is below Rs. 15 lakhs 
and residing within the territorial area 
mentioned in item (c) of column (4) 

(iv) Persons being companies (A to M) 
registered under the Companies Act, 2013 
or under the Companies Act, 1956 whose 
income is below Rs .20 lakh and having its 
registered office or principal place of 
business in the area mentioned in item (c) 
of column (4) ; 

(i) Ali salary cases (N to Z) whose income 
is below Rs . 15 lakh and residing within 
the territorial area mentioned in item,(c)of 
column (4) . 

(ii) Persons being individuals (N to Z) 
deriving income from sources other than 
income from business or profession 
whose income is below Rs. 15 lakh and 
residing within the territorial area 
(oentio:l€:d ki ite,n (c) \:if colL:mn (4) . 

(iii) Persons other than companies (N to Z) 
whose income is below Rs . 15 lakhs and 
residing within the territorial area 
mentioned in item (c) of column (4) 

(iv) Persons being companies (N to Z) 
registered under the Companies Act , 2013 
or under the Companies Act. 1956 whose 
income is below RS.20 lakh and having its 
registered office or principal place of 
business in the area mentioned in item (c) 
of column (4) ; 

This Order shall come into force with effect from 13,08.2020. 

Hindi version follows. 

Copy to: 

/5 1 /' 

(GITESH KUMAR) 

Jt.Commissioner of Income Tax, 

Range-3, Nagpur 

J.I The Principal Chief Commissioner of Income Tax, Nagpur. 
2. The Pr.Commissioner of Income tax -1, Nagpur. 

3. The Pr.Commissioner of Income tax -2, Nagpur. 

4. The Pr.Commissioner of Income tax- (ReAC)(VU), Nagpur 

5. The Pr.Director/Director of Income tax(lnv .), Nagpur 

6. The Pr .Commissioner/~ommissioner of Income tax (Central), Nagpur 
7. The Commissioner of Income tax (TDS), Nilapur 

8. The Commissioner of Income ta~ (Audit), Nagpur 

9 The Commissioroer of Income t3X (Appeals) -l / 2 /3, lIlagpur 

10 The Addl./Jt.Commlssioner of Income Tax, Range-l / 2 / 4, Nagpur 

1] The Addl./Jt.Commissioner of Income Tax, Amravatl Range, AmrClvati . 
12. The Addl./Jt.Commis~ioner of Income Tax, Akola Range, Akolil . 
13. ZAO, CBDT, NJgp'Jr 

()ftA~ 
Jt.Commissioner of Income Tax, 

Range-3, Nagpt:r 



- ., .. 

------------------------------------------------------------------------------------------

By virtue of the powers conferred on me u/ s 120(2) of the Income 

Tax Act, 1961 by the Central Board of Direct Taxes, New Delhi vide notification 

No. 2014. F. No. 187/38/2014(ITAI) dated 30th of October, 2014, and by the 

Commissioner of Income Tax (TDS), Nagpur vide order F. No. CIT(TDS) INGP / 
Jurisdiction/2014-15 dated 14.11.2014 til s 120 of the I.T. Act, 1961. Ithe Addl. 

Commissioner of Income Tax (TDS), Range -I, Nagpur, in partial modification 

of Order ufs 120(2) dated 15.11.2014, hereby direct that the Income Tax 

Authorities specified in column (2) of the Schedule-I annexed herewith shall 

exercise the powers and perform the functions of the Assessing Officers· in 

respect of such persons or classes of _persons specified in the corresponding 

entries in column (5) of the said Schedule-I, in such territorial areas specified in 

the corresponding en~ies in column (4) of the said Schedule -I and in respect of 
all cases or classes of cases of tax deduction at source and tax collection at source. 

This order shall come into force with immediate effect. 

Encl: Schedule-I. 

(D. Ravikumar) 
Addl. Commissioner of Income Tax (TDS), 

Range -I, Nagpur 

Copy to: . 
y1i. The Pro Chief Commissioner of Income Tax, Nagpur. 

2. The Commissioner of Income Tax (TDS), Nagpur. 
3. All Commissioner of Income Tax under the Pro CCIT, Nagpur. 
4. CIT (Appeals) l/ll/III, Nagpur. 
5. CIT, ITAT, Nagpur. 
6. CIT (Audit), Nagpur. 
7. DIT (Investigation), Nagpur. 
8. All Ranges under CIT (TDS), Nagpur. 
9. All Assessing Officers under the Addl. CIT (TDS), Range~l, Nagpur. 

10. Notice Board. 

j.~,~ 
(D. Ravikumar) 

Addl. Commissioner of Income Tax (TDS), 
Range - 1, Nagpur 



SCHEDULE I 

JURISDICTION OF DY./ ASST. COMMISSIONER OF INCOME TAX AND INCOME TAX OFFICERS OF TDS, RANGE-1, NAGPUR. 

-

S. 
NO. 

(1) 
1 

2 

DESIGNA TION 

(2) 
Dy.! Asst. CIT 
(TDS), Circle-I, 
Nagpur 

ITO (TDS), 
Ward 1(1), 
Nagpur . . 

. ~ 

HEADQUARTERS 

(3) 
Nagpur. 

Nagpur. 

TERRITORIAL 
AREA 

(4) 
(i) Territorial Area 
under the 
jurisdiction of Pro 
CCIT, Nagpur 
consisting of 
District of Nagpur. 

(ii)Territorial Area 
under the 
jurisdiction of Pro 
CCIT, Nagpur 
consisting of 
District of Nagpur. 

PERSONS OR CLASSES OF PERSONS IN 
RESPECT OF WHICH THE ASSESSING 
OFFICER HAS JURISDICTION. 

(5) 
(a) Persons being companies as defined under 
clause (17) of. section 2 of the Income Tax 
Act, 1961 and having registered office or 
principal place of business 1ll the area 
mentioned in column 4 (i) and whose names 
start with alphabets "A" to "M". 

(a)Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in Col. 4 (ii) and 
whose names start with alphabets "A" to 

"H". 
(b)Persons other than companies .deriving 
income from business or professlon and 
whose principal place of business is within 
the territorial area mentioned in col. 4 (ii) and 
whose names start with alphabets "A" to 

"H". 
(c)Any other person, other than 

POWERS AND FUNCTIONS 

(6) 
All powers and functions relating to deduction of 
tax OF collection of tax under Chapter xvn of the 
Income-tax Act, 1961, including related powers 
and functions under Chapter XIII, XXI, xxn, 
XXIII of the said Act, in respect of persons 
mentioned in column (5), other than sections 
194E, 194LB, sub-section (2) of section 194LBA, 
sections 194LC, 194LD, 195, 196A, l%B, 196C, 
1960 and 197 of the said Act, in respect of 
persons mentioned in column (5) in so far as 
assigned to Commissioner of Income-tax 
(International Taxation and Transfer Pricing), 
Pune. 
All powers and functions relating to deduction of 
tax or collection of tax under Chapter xvn of the 
Income-tax Act, 1961, including related powers 
and functions under Chapter xm, XXI, xxn, 
XXIII of the said Act, in respect of persons 
mentioned in column (5), other than sections 
194E, 194LB, sub-section (2) of section 194LBA, 
sections 194LC, 194LD, 195, 196A, 196B, 196C, 
1960 and 197 of the said Act, in respect of 
persons mentioned in column (5) in so far as 
assigned : to Commissioner of Inco~~tax 
(Interna~~al Taxation and Transfer Pncmg), 
Pune. · ·~ -:t 
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-) 

--~r-------------~--------------lI------------~Ii(~i)~CC.;om~p;an~y~as~ddef1in~e~d~u~n~dke~r ~c1Ga~us~e~(~171~~0~f~------~--~------------------__ ~ 
sectIOn 2 of the Income Tax Act 1961 1 

3 ITO (IDS), 
Ward 1(2), 
Alcola. 

ITO (fDS), 
Ward 1(3), 
Nagpur 

Alcola. 

Nagpur 

(ii) an office and/or establishme'nt of Central 
Government/Government of India or 
(iii) an office and/or establishme~t of State 
Government/Government of Maharashtra 
responsible for deducting or collecting tax' at 
source for the purpose of Chapter xvn B or 
xvn BB located in the territorial area 
mentioned in Col. 4 (ii) and whose name start 
with alphabets "A" to "H". 

(iii) Territorial 
Area under the 
jurisdiction of Pro 

(a) All persons responsible for deducting or 
collecting tax at source for the purpose of 
Chapter XVII B or xvn BB located in the 
territorial area mentioned in ColA (Iii). CCIT, Nagpur 

consisting of 
Districts of Akola, 
Btildana ' and' 
Washim. 

(iv)Territorial Area 
under the 
jurisdiction of Pro 
CeIT, Nagpur 
consisting of 
District of Nagpur. 

(a)All offices and/ or establishments ' of 
Central Government/Government of India 
located in the territorial area ·mentioned in 
column 4 (iv). 
(b)Persons other than companies deriving 
income from sources other than income from. 
business or profession and residing within the 
territorial area mentioned in Col. 4 (iv) and 
whose names start with alphabets "I" to "M". 
(c)Persons other than compames deriving 
mcome from business or profession and 

All powers and functions relating to deduction of 
tax or collection of tax under Chapter xvn of the 
Income-tax Act, 1961, including related powers 
and functions under Chapter xm, XXI, xxn, 
xxm of the said Act, in respect of persons 
mentioned in column (5), other than sections 
194E, 194LB, sub-section (2) of section 194LBA, 
sections 194LC, 194LD, 195, 196A, l%B, 196C, 
196D and 197 of the said Act, in respect of 
persons mentioned in column (5) in so far as 
assigned to Commissioner of Income-tax 
(International Taxation and Transfer Pricing), 
Pune. 
All powers and functions relating to deduction of 
tax or collection of tax under Chapter xvn of the 
Income-tax Act, 1961, including related powers 
and functions under Chapter XIII, XXI, xxn, 
xxm of the said Act, in respect of persons 
mentioned in column (5), other than sections 
194E, 194LB, sub-section (2) of section 194LBA, 
sections 194LC, 194W, 195, 196A, 196B, 196C, 
196D and 197 of the said Act, in respect of 
persons mentioned in column (5) in so far as 
ac;signed to Commissioner of Income-tax 



I~r--r-----~~----~------~~~~~~~~~'~~~~~~~ __ 
whose principal place of business I'S wl'th'l"n M_ ' 1 T ' lJl.llternatIOna ,axatIOn and Transfer Pricing), 

5 ITO (IDS) Ward­
Wardha. 

... ,-. 1. -•. _ 

)t. 20/11/2014 

Wardha. 

the territorial area mentioned in col. 4 (iv) Pune, 
and whose names start with alphabets "I" to 
~". I 

(d)Any other person, other than 
(i) Company as defined under clause (17) of 
section 2 of the Income Tax Act, 1961, 
(ii) an office and! or establishment of State 
Government/Government of Maharashtra , 
responsible for deducting or collecting.tax at 
source for the purpose of Chapter XVII B or 
xvn BB located, 10 the territorial area 
mentioned in Col. 4 (iv) and whose name 
stan with alphabets "1" to ~". 

(v) Territorial Area (a) All persons responsible for deducting or 
under the collecting tax at source for the purpose of 
jurisdiction of Pr. Chapter XVII B or XVII BB located in the 

All powers and functions re1~tin,g to deduction of 
tax or collection of tax under Chapter XVII of the 
Income-tax Act, 1961, including related powers 
ahd functions under Chapter xm, XXI, xxrr, 
XXIII of the said Act, in respect of persons 
mentioned in column (5), other than sections 
194E, 194LB, sub-section (2) of section 194LBA, 
sections 194LC, 194LD, 195, 196A, 196B, 196C, 
1?6D and 197 of the said Act, in respect of 
persons mentioned in column (5) in so far as 
assigned to Commissioner of Income-tax 
(International Taxation and Transfer Pricing), 

Pune. 

l . . I ' CelT, Nagptir tterritorial ar~a mentioned in Col:4'(v). ' 

consisting of 
Districts of 
Wardha and 
Yavatmal. 

i·~~· 
, (D. Ravikumar) 

Addl. Commissioner of Income Tax (I'DS), Range-l, Nagpur 

I 
I 



OFFICE' OF THE 
Add!. COMMISSIONER OF INCOME TAX (TDS), RANGE-2, NAGPUR 

~ .J,i:"!f:._~f~~ ' : ,=:::' ~~~ ' und Floor, Aayakar Bhawan, Telan~khedi Road, Civil Lines, Nagpur-440 001 

~, ~1' " 'i'~ \ Phone & Fax NJo. 0712-2547525 

~':o\'1 .. ;~-~~~;~;i-~~;-~~;-~-~;---~~~~:~:~~-;~~~~-------;:~~~~~/~-;!;~~~ 
; ' ~~\1 4t .' 
~\ \ ''#- :';f{' ,/ ORDER Ufs 120(2) OFTHE INCOME TAX ACT, 1961 

" * ( 
1< ~, > By virtue of the powers co.nferred on, me u/ s 120(2) of the Income 

x Act, 1961 by the Central Board of IDirect Taxes, New Delhi vide notification 

, No. 2014. F. No. 187/38/2014(ITAI) dated 30th of October, 2014, and by the 

Commissioner of Income Tax (TDS), Nagpur vide order F. No. CIT (TDS)/NGP I 
Jurisdiction/2014-15 dated 14,11.2014 il/s 120 of the 1.1. Act, 1961. I the Addl. 

Commissioner of Income Tax (TDS), Riange -2, Nagpu~, hereby direct that the 

Income Tax Authorities speFified in ~€,olumn (2) of ~e Schedule-I annexed 

herewith shall exercise the powers an~ ,perform the fu~ctions of the Assessing 

Officers in respect of such persons 9 r classes of Pi rsons specified in the 
corresponding entries in col~mn (5) o~ the said Sched Ie-I, in such ,territorial 

areas specified in the corresp~nding enfuiies in column ( ) of the said Schedule -I 

and in respect of all cases or iclasses of ',tasesof tax ded ! ction at source and tax 
collection at source. 

, 
This order shall dome into three with imme iate effect. ', ' 

End: Schedule -1. 

, (D. R:~kmar) , \" 
Adell. Commission~r of Income Ta;x (TDS.), \: -' 

'. Range - ,Nagpur 1-

Copy to: , 
v1': The Pro Chief CoI1Un.lssioner o~tlncome Tax, Na 

2. The Commissioner of Income "ijax (TDS), Nagp 
\ ' 
I 

3. All Commissioner of Income Tax under the Pr. CIT, Nagpur. 

4. CIT (Appeals) I/II/III, Nagput. 

5. CIT, ITAT, Nagpur. ' 

6. CIT (Audit), Nagpur: 

7. DIT (Investigation), rNagpur. 
I 

8. All Ranges under CIT (IDS), N,agpur. 
I • 

9. All Assessing Office$ under the Addl. CIT (ID~), Range-2, Na',g~tit. 

10. Notice Board. ' ..\ ' ",le> 

~iIfTW{+ I I &k. : ,', i' '" ~, 
~ ..:::1~ ~ , ,~,,,I 

fuTi6m : ' (I?, ~a \ikum~t) ' ' ' '. ",;'~:' 
::"~.I('I.lI,"'.) _~ Add!. ComnusslOn~r of Income TqxFIl'P), 

lI1I1·V.u , 'J...~~U.. ,! Range - 11, Nagpllr . 

~.I1fT.3fl. .)(1. 



SCHEDULE I 

JURISDICTION OF DY./ ASST. COMMISSIONER OF INCOME TAX AND INCOME TA.,X OFFICERS OF TDS, RANGE-2, NAGPUR 

S. 
NO. 

(1) 

DESIGN A nON 

(2) 
Dy.! Asst. CIT 
(TDS), Circle-2, 
Nagpur 

HEADQUARTERS 

(3) 
Nagpur. 

TERRITORIAL 
AREA 

(4) 

PERSONS OR CLASSES OF PERSONS IN 
RESPECT OF WHICH THE ASSESSING 
OFFICER HAS JURISDICTION. 

(5) 

POWERS AND FUNCTIONS 

(6) 
(i)Territorial . Area -(a)P-ersons--being-companies-as-defined-under -All-powers- and- -fun·ctions relating to 
under the clause (17) of section 2 of the Income Tax Act, deduction of tax or collection of tax 
jurisdiction of Pro 1961 and having registered office or principal under Chapter xvn of the Income-tax 
CClT, Nagpur place of business in the area mentioned in Act, 1961, including related powers and 
conSISting of column 4 (i) and whose names start with functions under Chapter XIII. XXI, 
District of Nagpur. alphabets "N~ XXII, XXIII of the said Act, in respect of 

(ii)Territorial Area 
under the 
jurisdiction of Pr. 
CClT, Nagpur. 

(a)Any other person or case which is not 
specifically covered in (his notification or in 
the notification of AddUJt. CIT, IDS, Range­
l, Nagpur dated 15/11/2014, but falling in 
territorial area mentioned in Col. 4(ii) 

persons mentioned in column (5), other 
than sections 194E, 194LB, sub-section (1) 
of section 194LBA, sections 194LC, 
194LD, 195, 196A, 196B, 196C, 196D and 
197 of the said Act, in respect of persons 
mentioned in column (5) in so far as 
assigned to Commissioner of Income-ux 
(International Taxation and Transfer 
Pricing), Pune. 

All powers and functions relating to 
deduction of ta.x or collection of ~'\: 
under Chapter XVII of the lncome-tl..'\: 
Act, 1961, including related powers and 
functions under Chapter XlII, XXI. 
XXII, xxm of the said Act, in resIX'C[ f 
persons mentioned in column (5), other 
than sections 194E, 194LB, sub·section (2) 



2 ITO (TDS), Nagpur. 
Ward 2(1), 
Nagpur. 

. ' . .' ~ r' 1 • , '. ! i,. ; ". 1 ", :; . • : ; , \ . • 

of section 194LBA, sections 194LC, 
194LD, 195, 19&A, 196B, 196C, 196D and 
197 of the said Act, in respect of persons 
mentioned m column (5) In so far as 
assigned to Commissioner of Income-tax 
(International Taxation and Transfer 
Pricing), Pune. 

(iii)Territorial Area (a)Persons other than compames deriving All powers and functions relating to 
under .. the- -income-from-sources-other-than--income-from- -deduc:tion- -of-.:ax-or-·collection · . of tax 

jurisdiction of Pr. 
CCIT, Nagpur 
consisting of 
District of Nagpur. 

I " Ii . ' " ;' ., ~ I : ~ ! \ ' . \ r 1.1 { 

business or profession and residing within the 
territorial area mentioned in Col. 4 (iii) and 
whose names start with alphabets UN" to ~Z". 
(b)Persons other than compames deriving 
income from business or profession and 'whose 
principal place of business IS withi~ the 

. ,territorialiarea , ,mentioned, in, .coL 4 (iii)dand, 
\ 

whose names start with alphabets UN" to\"Z"; 
(c)AIl offices and/or establishments of : State 
Government/Government of Mahadshtra 
located in the territorial area mentionJd In 

column 4 (iii). ; 
(d) Any other person, other than 
(i)Company as defined under clause (17) of 
section 2 of the Income Tax Act, 1961, or ' 
(ii)an office andlor establishment of Central 
Government/Government of India, 
responsible for deducting or collecting tri: at 
source for the purpose of Chapter XVII B or 
XVII BB located In the territorial area 
mentioned in Col. 4 (iii) and whose name start 
with alphabets UN" to UZ". 

under Chapter XVII of the Income-tax 
Act, 1961, including related powers and 
functions under Chapter XIII, XXI, 
XXII, XXIll of the said Act, in respect of 
persons mentioned in column (5), other 
than sections 194E, 194 LB, sub-section (2) 
of sectlon 194LBA, sectlons 194LC, 
194LD, 195, 196A, 196B, 196C, 196D and 
197 of the said Act, in respect of persons 
mentioned in column (5) in so far as 
assigned to Commissioner of Income-tax 
(International Taxation and Transfer 
Pricing), Pune. 
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ITO (TDS), 
Ward 2(2), 
Amravati. 

ITO (TDS), 
Ward 2(3), 
Chandrapur. 

Amravati. 

Chandrapur. 

(iv) 
Area 

Territorial 
under the 

jurisdiction of Pro 
CCIT, Nagpur 
conslstmg 
Districts 
Amravati. 

of 
of 

(a) All persons responsible for dedudin:g or 
collecting tax at source for the purpos¥,: of 
Chapter XVII B or XVII BB located irl) the 
territorial area mentioned in ColA (Iv) . :;: . . 

All powers and functions relating to 
deduction of tax or collection of tax 
under Chapter XVII of the Income-tax 
Act, 1961, including related powers and 
functions under Chapter XIII, XXI, 
XXII, xxm of the said Act, in respect of 
persons mentioned in column (5), other 
than sections 194E, 194LB, sub-section (2) 
of section 194LBA, sections 194LC, 
194LD, 195, 196A, 196B, 196C, 196D and 

. .. ..... _-- - ----_. __ ._ ... _---_ .. _. __ .. _ .. ... . . .-- - - . - _ . . . 
197 of the said Act, in respect of persons 
mentioned In column (5) In so far as 
assigned to Commissioner of Income-tax 
{International Taxation and Transfer 
Pricing), Pune . 

. · (Y) ·Terri.tori~]> 't\}rea: ; ~(WAII. ) pef~t>ll~1\f~~pbi1~ble:::fciri 'dedlitthi~~!i ~lj\:1l "n)6~ei!~·:+~i{~ ;;;fUriciiobSC : \-r~L1ting c: te>" " 
under the collecting tax at source for the purpose\ of deduction of tax or collection of (-ax 
jurisdiction of Pro Chapter XVII B or XVII BB located in the under Chapter XVII of the Income-tax 
CCIT, Nagpur territorial area mentioned in ColA (v). \ . Act, 1961, including related powers and 
consisting of \' .. .. functions under Chapter XIII, XXI, 
Districts of . XXII, XXIII of the said Act, in respect of 
Chandarpur and : .. persons mentioned in column (5), other 
Gadchiroli. \ than sections 194E, 194LB, sub-section (2) 

\ of section 194LBA, sections 194LC, 
\ 194LD, 195, 196A, 196B, 196C, I96D and 
i 197 of the said Act, in respect of persons 
i mentioned In column (5) Il1 so far ;\$ 

\ assigned to Commissioner of Income-tax 
i\. (International Taxation and Transfer 
I. Pricing), Pune. , 



-r) 5 ITO (IDS) 
Ward-Bhandara 

Dt 15/11/2014. 

Bhandara (vi)Territorial Area 
under the 
jurisdiction of Pr. 
CCIT, Nagpur 
conslstmg of 
District of 
Bhandara and 
Gondia. 

(a) All .persons. responsible for ded ~~i.ng or 
collecting . ·tax at source for the p~ rR9.se of 
Chapter XVII B or XVII BB locat ,d !!i the 
territorial area mentiQned in Col.4 (vu).L 

~ 

All powers· and- functions relating to 
deduction of tax or collection of tax 
under Chapter XVII of the Income-tax 
Act, 1961, including related powers and 
functions under Chapter XIII, XXI, 
XXII, XXIII of the said Act, in respect of 

t an semons 1 , 4 ,su section 2 
of section 194 LBA, sections 194LC, 
194LD, 195, 196A, 196B, 196C, 196D and 1

\ pehrsons . ~enti09n4eEd li9n ' LcoBlurnnb- (5),. oth(er) 

- - - -----.1-------------- - 1,--- 11'17 of the saId Act, m respect of persons 

mentioned in column (5) In so far as 
assigned to Commissioner of Income-tax 
{International Taxation and Transfer 
Pricing) , Pune. 

,m n"dl C .. <_~.i~~,__ __ . I : t)n.u . OmnuSSIOO [9flocome Tax (IDS), Range-2, Nagpur. 
I". ,~ 
~ '-- ,.'l \ 

\ 

\ 
" I 

I 
I 
J 

\ 
1 
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, 
-, 

F. No. CIT(C)/NGP/Jurisdidion/2014-15 ( C) ()v {Date: 14.11.2014 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 cif the Income­

tax Act, 1961 (43 of 1961) and Notification No. 70/2014 F. No. 187/37/2014 (lTA. J), dated 13.11.2014 

issued by the Central Board of Direct Taxes and jn suppression of all previous orders on this subject, I the 

Commissioner of Income-tax (Central), Nagpur, hereby direct that the Addl./Joint Commissioners of 

Income-tax and the Assessing Officers mentioned in Column No .. 2 and 4 of the Schedule mentioned in 

Column No.2 of the Schedules attached herewith, having their headquarters at the places specified, shall 

perform aJl the functions in respect of such cases as assigned to the DCIT/ACIT, Central Circles under the 

respective Ranges vide Orders ujs. 127 passed from time to time under the Income-tax Act, 1961 

specified in the corresponding entries in Column(s} 3 and 5 respectively of the Schedule. -



SCHEDULE 

Sr. Designation of Income Jurisdiction Designation of the 
------- --·No;- - Tax-Authorities'{with- -------------- --Assessing Offi'-c-er~--I------------------'--'- - ---

Jurisdiction 

(l} 
1. 

head quarters) with Head Quarters 

(il (3) (4) 
Add1.ClT/JClT, Central All the search and seizure DCIT/ACIT, 

Range-l, Nagpur, cases and other cases which Central Circle-1(1), 
Hq. at Nagpur .are presently assigned to Nagpur 

DCIl/ACIT, Central Circle- Hq. at Nagpur 
1(1), Nagpur, Central Cirde-

(5) 

All the search and se;zure cases· and other 
cases whicll are assigned to DCIT/AOT, 
Central Circle-1(1), Nagpur which exists up to 
15.11.2014 and' such other cases that may be 
assigned from time to time in future 

lW,N~~rand ~Mr~~ ______ ~ ____________ ~_~ 

Circle-l(3}, Nagpur and such DClT/ACIT, An the search and seizure cases and other 
other cases that may be Central Circle-ll2}, cases which are assigned to DCIT/ACIT, 

. assigned from time to time Nagpur Central Cirde-1(2), Nagpur and DC1T/A01, 
in future to these Circles. Hq. at Nagpur Central Cirde-1(4), Nagpur which are e)fisted 

up to 15.11.2014 with respective circles and 
such other cases that may be assigned from 

time to time in future. 

DClT/AClT, 
Central Circle-l(3), 

Nagpur 
Hq. at N.agpur 

All the search and seizure cases and other 
cases which are aSSigned to DClT/AClT, 
Central Cirde-l(3), Nagpur which exists up to 
15.11.2014 and 5uch()ther cases that may be 

assigned from time to time in future 



2 AddI.CIT/JCIT, All the search and seizure DCIT/ACIT, All the search and seizure cases and other 
Central Range -2, cases and other cases which Central Circle-2(l}, cases which are ,assigned to DClT/AClT, 

_____ I ___ I __ ---;;-;--N_a~g~p;_ur...:....,---I _:a~r=e ~pr=_:e==s~en~t~ly~a=ss=_=:ig~n..:..::e===d=___:_=t=o- I---~Nagp-.>O.Jur'----t-CentraJ-CircJe:2(.1),-Nagpur-and-DG'l! A€IT-, 1- ---

Hq. at Nagpur DC IT/AC IT, Central Circle- Hq. at Nagpur Centra' Circle-2(3), Nagpur which exists up to 
2(1), Nagpur, Central Circle- 15.11.2014 with respective . circles and such 

-- . 2(2); .-Nagpur--and·- -- Centr-al-I----------·· --- -other-cases- thatmay-ae- asSigriecf from Time 1- - -

Circle, Akola and such other to time in future. 
cases that may be assigned o CfT/ACIT, All the search and seizure cases and oUler 

from time to time in future . Central Cirde-2(2), cases which are assigned to DCIT/ACIT, 
to these Circles. . Nagpur Central Circle-2(2), Nagpur which exists up to 

Hq. at Nagpur 15.11.2014 and such other cases that may be 
aSSigned from time to time in future. 

DCIT/ACITt All the search and setzure cases and other 
Central Circle, Akola cases which are aSSigned to DCJT/ACJT, 

Hq. at Akola Centraf Circle, Akola which exists up to 
15.11.2014 and such other cases that may be 
assigned·from time to t ime in future. 

The above notification shan come in to force with effect from the 15
th 

November} 20,14. 

(SU E - INI) 
COMMISSIONER OF INCOME TAX (CENTRAL) 

NAGPUR 



[1 
~ '. 

~ J 
l~ PCIT/CIT Range Head Circle/Ward of tha Cases/Class of person. Details of jurisdiction may 

AO 
AO Code Station at Territorial Jurisdiction be mentioned i.e. Areawise alphabetwise, class , of business, etc. 

j In the State of All cases af persans within the territorial 
I Depu~y/Asst. 

Maharashtra- Districts of jurisdictian as mentioned in the corresponding 
CIT ADDL. CIT Commissioner of 

Nagpur, Wardha, entry in Calumn No. (3) of this Schedule claiming 
1 (EXEMPTIONSL (EXEMPTIONS'), DLC-CA- Chandrapur, Akola, exemptlan under clauses (21), (22), (22A), (22B), Income-tax Nagpur 

PUNE PUNE (Exemptions), 
221-1 Amravati, Bhandara, (23), (23Al, (23AAA), (23B), (23C), (23F), (23FA), 

=---==-~ Buldhana, Gadchiroli, (24), (461) and (47) of section 10, section 11 and Circle Nagpur 
Gondia, Washim and section12 af the Income-tax Act, 1961. (Gross 
Yavata.mal. reciept above Rs. 5 Cr.) -

All cases, of persans within the territorial 

jurisdictianl as mentioned in the corresponding 

CIT ADDL. CIT Income-tax Officer 
In the State of entry ill Column No .. (3) of this Schedule claiming 

2 (EXEMPTIONSL (EXEMPTIONS), (Exemptions), 
DLC-WX- Maharashtra- Districts of exemption under clauses (21), (22), (22A), (22B), 

Nagpur 

PUNE PUNE Ward- 1, Nagpur 
221-1 Nagpur, Gondia, & (23}, (23A), (23AAI\), (23B), (23C), (23F), (23FA), 

Bhandara. (24», (46}, and (47) of section 10, section 11 and 

section12 ofthe Income-tax Act, 1961. (Gross 

reciept below Rs. 5 Cr.) 

CIT ADDL. CIT Income-tax Officer 
In the State of 

(EXEMPTIONS), (EXEMPTIONS), (ExemptionsL 
DLC-WX- Maharashtra- Districts of 

3 221-2 
Nagpur 

Amravati, Akola, Washim 
do 

Ward- 2, Nagpur 
- -

PUNE PUNE & Buldhana. 

CIT ADDL. CIT Income-tax Officer 
DLC-WX-

In the State of 

4 (EXEMPTIONS), (EXEMPTIONS), (Exemptions), Nagpur Maharashtra- Districts of do 
221-3 

PUNE PUNE Ward- 3, Nagpur Chandrapur & Gactchiroli. 

CIT ADDL. CIT Income-tax Officer 
DLC-WX-

In the State of 

(EXEMPTIONS), (EXEMPTIONS), (Exemptions), Nagpur Maharashtra- Districts of do 

5 221-4 

PUNE PUNE Ward- 4, Nagpur Wardha, Yavatamal. J -



.~ t. ~ • • " -. '. : ~ t \~. ' 

(' ::'\:~t1,I 'RECTOR OF INCO~~I;:x~~n:~~tigatiOn), NAGPUR 

\)~ \ \ \ .\ . 2~:.'"~~R~~~~~~o~~~~~~~M,~~~~f~~~~'.lS2~~~:'~1~~~'.~" ,:~~' 
F~t\i~~"..... . '"Jl.f;)v )/Estt./ Jurisdiction/2014-15 Dated 15th November, 2014 
~~;:~~~::;;:;:;;~l" -

NOTIFICATION 

In exercise of the powers conferred by sub-sections (1) and (2) of section 
120 of the Income Tax Act, 1961 (43 of 1961) and Notification No. 
69/2014.F.No.187137/2014(ITA.I) dated 13.11.2014 issued by the Central Board of 
Direct Taxes under sub-sections (1) and (2) of section 120 of the Income Tax Act, 
1961 and in supersession of all previous orders on this subject, I, the Director of 
Income Tax (Investigation) , Nagpur hereby direct that the Income Tax authorities 
mentioned in Column No. 2 and 4 of the Schedule annexed to this Notification 
(hereinafter referred to as the "said Schedule") shall exercise the powers vested in 
them:-

2. 

(i) under Part - C (Powers) of Chapter XIII and corresponding provisions of 
Chapter XXI (Penalties imposable), Chapter XXII (Offences and Prosecutions) 
and other provisions incidental thereto of the said Act and perform the 
functions relating thereto in respect of the territorial areas of whole of India; 

(ii) under 01/ other provisions of the said Act, (other than the provisions mentioned 
in (i) above) , and perform the functions relating thereto in respect of the 
territorial areas specified in the corresponding entries in column (3) of the said 
Schedule; 

This order shall come into force with effect from the 15th day of 
November, 2014. 

Sd/-
(CHET RAM) 

Director of Income-tax (Inv.). 

Copy to: 
Nagpur 

1. The Director General of Income-tax (Inv),Pune 
2. The Pro Chief Commissioner of Income-tax, Pune 
~he Pr. Chief Commissioner of Income-tax-,Nagpur 

4. The Pro CO~~issioners ICommissioners of Income-tax, 1,2 & 3, Nagpur 
5. The C.ommlssloners of Income Tax( Appeals), 1, 2, 3 and 4, Nagpur. 
6. The Director of Income-tax (Inv), Pune 
7. The Jt. I Add/. Directors of Income-tax (Inv), Nagpur and Nashik 
8. The Asstt. lOy. Directors of Income-tax (Inv), Nagpur, Akola Nas' h'lk d 

Aurangabad. ' an 

9. Income Tax Officers(lnv.)(Hq), Nagpur and ITO(lnv),Nashik. 

Director of Income-tax (Inv.) ,Nagpur 



SCHEDULE 

Sr. Designation of the Income Tax I contl'ollin9 Authority 
No. Authority (with Headquarters) 

Area of Jurisdiction _ SuperviS'ory AuthoritY 
Territorial areas within the limits of the 
follOWing revenue districts in the state 
of Maharashtra [ including any district 

carved out from these districts 

1 
subsequently.l 

2 5 

1 
3 4 

Principal Director / Assistant Director of Income Tax (i) Nagpur Additional Direcfor o~ Income Tax 
(Investigation)/Dy. Director of (ii) Wardha (lnvestigation)./ Joint Direcfor of 

Director of Income Tax 

Income Tax(lnvestigation), Unit-I, (iii) Bhandara Income Tax (Inves.figation) , (Investigation) , 

Nagpur (iv) Gondia Nagpur Nagpur 

(v) Gadchiroli 
(vi) Yavatmal 

(vii) Chandrapur 
2 Assistant Director of Income Tax 

(Invesfigafion)/Dy. Director of -- do-- -do - -- do--

Income Tax(lnvestigation), Unit-II, 

Nagpur 
I 

3 Assistant Director of Income Tax 
(Investigafion)/Dy. Director of -do- -- do- - do--

Income Tax(lnvestigation) , Unit-HI, 

Nagpur. 

4 Assistant Director of Income Tax 

(Investigation)/Dy. Director of -- do -- -do- - do--
Income Tax(lnvestigation) , (Hq), 

Nagpur. 
, 

5 Assistant Director of Income Tax (i) Akola 

(Investigation)/Dy. Director of (i; ) Amravati -do-

Income Tax(lnvestigation)Akola Unit (iii) Buldhana 
-do -. 

/ 
(iv) Washim 

-



6 
Income Tax Officer (Investigation) . 
Nagpur 

7 Income Tax Officer 

(Investigation) (Hq), Nagpur. 

8 
Assistant Director of Income Tax 
(Investigation)/Dy. Director of 

Income TaX(lnvestigation) , Unit-I, 
Nashik. 

9 Assistant Director of Income Tax 
(Investigationj/Dy. Director of 

Income Tax(lnvestigationj ,Unit_II, 
Nashik. 

10 Assistant Director of Income Tax 
(Investigation)/Dy. Director of 
Income Tax(lnvestigation), Unit-I, 
Aurangabad. 

11 Assistant Director of Income Tax 
(Investigation)/Dy. Director of 

Income Tax(lnvestigation) , Unit-II, 
Aurangabad. 

12 Income Tax Officer (Investigation) , 
Nashik. 

\ I -' 

(i) Nagpur 
~ _do--(ii) Wordha 

(iii) Bhandara 
(iv) Gondia 
(v) Gadchiroli 
(vi) Yavatmal 

_(viil Chandral2..ur 

~ 

(i) 
(ii) 
(iii) 
(iv) 
(v) 
(vi) 
(vii) 

l viill 

(i) 

---- do --
- do _ 

(i) Nashik 
Additional Director of Income (ii) Dhule 
Tax (I nvestigationj I Joint Director.of (iii) Jalgaon 
Income Tax(lnvestigation) , Nashlk (iv) Nandurbar 

- do--
-- do-

Hingoli 
Nanded 
Latur 
Osmanabad 
Aurangabad 
Parbhani 
Jalna 
Beed 

- do --
- do--

Noshik (ii) Dhule (iii)Jalgaon 
(iv) Nandurbqr -- do-

Sd/­
(CHET RAM) 

Director of Income Tax (Inv.),Nagpur 

-

-do-

-
-do 

-do-

-do-

- do--

-

• 



OffiCE OF THE 

JOINT COMMIsstoNER OF INCOME TAX (INTERN~ , , 

PUNE 
B.O.BHAWAN, PLOT No.1, S.No.47, PUNf"SATARA ROAD, ', : 

F. No. CIT(IT!TP}[f-l !JUrisdlctlOn!2014-15/ 3 Ztl 

NOTtffCATfON 

In ~xercise o f the pow.ers conferred by the Central Board of Direct Taxes under Sub- section{l} 

$.0 . No, 56i 2014. F~No. 187 j30j2-14{ITAI} dated 3/11/2014 and subsequent office order No. PN/CIT(lT 

:otse(:tia-n 120 of the Income T~J:~:~~~~~~thl 
, _ . _ • • 4 ... . .. . _ . .. . _,_ .. _ .'!_~ 

r1~o~ctl{)n/2m4-15 dtd. 15/11/2014, I. Joint CommissIoner . 
of income Tax {International Taxat~on)s Pune, do hereby direct that the Income Tax Authorities sPE~cUIe,d 
column (31- shall exercise the powers .. and perform all the functions mentioned in column (6) in re~;peq:~Qj 
entries 'in columns (5) below in such territorial areas as specified in corresponding entries in column {4} 

'{2} below and having their headquarters mentioned in 

ikpJ:~~rsons or dass of pers-ons specified in the corresponding 

edule to this notification. 

SCHEDULE 

S.No Designation of Head Territorial Area Persons or class of persons .,· ~/!~.'I, Pm'Vers and functions i 

- -- ..1b.eJncom~tax_f-QlJarter·--L-------L------~=~~===---~l2~" '-· -t.; ----...:...:::..:.:..:=.:=~===:...------I----1 
Authorities 

{l) {2) (3) (4) (5} 
._ . " .. ... -;- I , 

{b} . ' 

"\ : 1,. \ ' " 

Areas lying within for theiterritorial area mentioned in column ' ~':'~a) )\H powers and functions of an Assessing Offker 
- ---' ..Qmuni$sjQnecof th t· I .. ' .. ','; 

- f------f- e· erntoria -- '(4};fol!~wing-persOlTS"hIDiingtMir names .' 1 ~Jatit1g to tlie persons mentioned in column 5 (a) 

Income- tax limits of State of beginnitag with any of the alphabets from A :.:f~.,·", . 
{International Maharashtra to M (b~th inclusive) and 'th I " ,!(lP powers and functions relating to tax 
T • \ C' I i WI numera SI ' . " ! " 

axat[onJr Ire e- j other than areas special ~haracters/sy b I . ,':d~yuctlon at SQurce under section 194E, ~94LB, I .,. m os . '. I i 
1, Pune I Iy.ing wIthln the (al Persbns be"lng fl' 'thO :;' s.ub,secHon (2) of section 1941BA~ sectiQns 194LC1 I \ ore gn compames WI In . .. . 1 • ! 

territorial limits the me~ning of sU,b-section(2.3A) ofthe r ,194LOJ 195. 196Ar 196B, 196C, 196D and 197 of , 

1; . . As~istant/D.eputy Pune 

1 

I' , 



1\:.;;1~·,: 

\ : ' ,i "" 
-' ~ -----------r--~--~r----------.---------------------------'~';~" ~' ~--~-----------------------_ .~~ ~ " , r mentioned in column 4 . :;';':,;; . 

6 ~ . incom~ Tax Nagpur Areas tying within For the territorial area mentioned in column ar~1I powers -and functions of an Ass.€ssing Offjc~r 
§ I 

'Officer the t~rritoriat (4), following persons: r~lating to the persons mentioned Tn column 5 (a) \'4C 

(International limits of CClT, . 

Taxation), Nagpur in the 

Nagpur State of 1 

Maharashtra. 
I 

I 

(a) Persons being non-residents other than 

companies and having a ~erman€nt 

Establishment in terms of the applicabfe , 

and powers and functrons relating to tax deduction 

aF:'source under section 194E, 1941B, subsection 

(~) of section 1941BA, sections 194LC, 194LD, 195, 

Doub1e Tax Avoidance Agreement, in the 196A, 1968, 196C, 196~ and 197 of the 'ncome tax 

areas mentioned In column(4) or having a Act, 1961 on payments made to non residents and 

i Business Connection or having any source of f()reign companies in respect of persons 

. I 

: income which ('i) Js received or deemed to 'mentioned at item (bJ, (c) and Cd) of c{)lumn 5. 
be received in lndla (ii) accrues Qf arises or 

deemed to accrue or arise in India in the 
areas mentioned in column(4) 

(b) persons being oth~r than companies 
deriving income from sources other than 

income from business or profession and 
residing within the territorial area 

-!---i--------~----'----j----I---'-: --i-mentioned .in-(Qlumn(4}·~------·f---------------r-I ---JI--
.--: ........ 

I 
! 

{c) persons being other than companies 

derivlng income from business or professfon 

e.;;--' 

-=:r~ ~ co-l __ -t-______ -+ ____ -+_--..,,_-----HS""+l4-who.ae-p.r:iJ'lcipill plilcEl Df blJsiA@.SS-G-.. F-I-----____ _____ ___ k~ 
::3 ~ I \-~ 
_ .... C';) profession is within the territorial area 
ruN ::: ~---~. ---------- ---------- -----1-------··- mentioneej"incotumn(4);-------- .-.. -.--------. _.--_._--.. --. ------ . -------.. ----
me I ru N 

e · 

~ I 
[:L, I . 
::a . ! 

. 
(i. I 

N 

Ijj 
It) 9 .. 

E r.-t .-
)- ..,;< 
'"-'. 
fj) -i ..., e-
rr) N 
0 

I N 
y. ....-\ 



{d) individuals responsible for deducting tax . "; 

at source under C.hapter XVII or Chapter 

XVU-B of the J.T.Act 1961 .withln the areas 

mentioned in column 4 

.-;.:::,. 
,-,.. 

l his notmcation shaH com.e into effect from 15/11/2014. 

Explanation: 
,"··'r. 

1. The jurisdiction under the other Direct Tax Laws i.e. Wealth Tax I Gift Tax etc. over the cases o(t~e{. assessee would vest wtth the Assessing Officer having 
jurisdiction.over the res.pective Income Tax cases. . . ''7 ' 

; ScF-
. ($~AIUA RAl ) 

Joint Comnjj~sloner Of Income Tax 
(lnternatlonal Taxation), Pune 

:-.. 
~ Copy to: The AddtClT{TP)Range-l! The Jt.CITtTP}Range-2,Pune 
____ -=T-,-,h~IT{lT)C\r-1J The DCIT(IT} Ci r-'l,. = Th®®~~M~-------------------~-----~-,_,_-_~~----. ------------

::: The ITOlITj-3j The ITOl111-4 ~ 

C!) ~ _ (SHMUA RAt) 
~ _____________ ___ __ _________ __ ._ . _________ . _ __ _____ __ " __ . ____ __________ ___ .. __________ ______ .. ___ --JolntConulllssloner·Of.lncome_lax _ _________ --_ .. ------ - __ 

I ~ (International Taxation) Pune - --.. ------
I C'l . . , 

o 

0"') 

Q ~ 
:: C'l 

: "<I' 
Il .-i 
oJ 0 
1) N 
::l 

1 C'l 
x; .-i 
X"-

0"') 
C'l 

10 
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